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LEGISLATIVE ASSEMBLY.
Tuesday, £2nd March, 1927.

The Assembly met in the Assembly Chamber of the Couicil House ab
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS -AND ANSWERS.

Nomixatiox or MEuBErs or THR Munrciear Cowm’ ITTEE OF BrRaAWAR
1IN ATMER-MERWARA.

1104. *Mr. M. Ruthnaswamy: Will Government be pleased to state:

(a) the rules at present regulating the nomination of members of
the Municipal Committee of Beawar in Ajmer-Merwara?

(b) whether any provision is made in these rules to secure the re-
presentation of minorities like the Christians?

(c) whether any non-official Christian has been nominated to the
present Municipal Committee of Beawar?

- (d) if the answer to (c) is in the negative, the reasons why a non-
official Christian has not been nominated?

Mr. E. B. Howell: (a) and (b) The attention of the Honourable Mem-
ber is invited to section 8, Chapter 111 of the Ajmer-Merwara Municipali-
ties Regulation, 1925 (VI of 1925), and to notification by the Honourable
the Chief Commissioner, Ajmer-Merwara, dated the 16th November, 1025,
published in Part II-A, of the Gasette of India, dated the 21st November,
1925, copies of which have been placed in the Library.

(c) The reply is in the negative.

(7) Under the election rules of the Beawar Municipality two Christ-
iana nre elected to represent their community.» No additional representa-
tion by nomination is therefore considered necessary as the Christian popus.
lation of Beawar is only 288 out of the total population of 22,862.

Mr.’ M. Ruthnaswamy: May I ask, Sir, if these Christians are Indian
Christians ?

. Mr, E. B. Howell: I believe so, Sir.

Montrry Cost or LIcHTING THE Secrerartar aNp Couworr. House
Boirpives 1v New Derar.

1105. *Mr. M. Ruthnaswamy: Will Government be pleased to statey

(1) the mouthly cost of the lighting of the Secretariat and Couneil
House buildings in New Delhi? ) »
(2) what pur;ose the lighting of the buildings till about midnight
" perves . . ) ' . T

(e618) = 7 N

-



2514 LEGISLATIVE ASSEMBLY. [22vp Mar. 1927.

The Honourable Sir Bhupendra Nath Mitra: (1) The separate cost of
lighting cannot be giver since the bulk of the current used in these build-
ings has been for elcctric radiators which are temporarly connected: to
the lighting circuits and not separately metered.

(2) The lights in the corridors and staircases of the Council House re-
main lit for so long as the offices and public rooms in it are occupied,
which is frequently the case up to quite a late hour. In the Secretariut
certain experimental lighting was tried, includ ng the flood lighting of the
tower, but this has been discontinued and no lights are maintained after
the building is unoccupied oxcept such as are necessary for purposcs of
watch and ward.

AporLITioN oF THE SYRTEM or Porice Licences ¥or Hinou Foneuarn
Processions 1N DL,

1106. *Bardar Gulab Singh: (a) Are Government aware that in Delhi
Hindus carry those of their deceased who had lived to an old age, to.the
cremation ground in proecessions with religious mrusic?

(b) Are they also aware that thiey require licences from the Police to-
perform this religious seremony on such deaths?

(c) Are they also aware that they do so with great resentment?

(d) Are Government prepared to consider the advisability of doing away
with such licences? :

The Honourable Sir Alexander Muddiman: (a) Yes.

(b) Licences are required for assemblies and processions if & notice to
this effect has issued under section 80(2) of the Police Act (V of 1861), not
otherwise; but ordinarily members of the Delhi public prefer to apply vol-
untarily for a licence in order to ensure that all necessary police arrange-
ments will be made on their behalf.

{¢) No.
" (d) There is no such proposal before Government.

fardar Gulab 8ingh: Are the Government aware that we also take out
such processions in our cities and we do not require any licence?

Mr. K. Ahmed: Which is your oity?

. The Honourable Sir Alexander Muddiman: But Delhi people apparently
prefer to take one out.

N vBer 0 PosT Opricrs 1IN T' & CHora Nagruz Drvisiox.'

1107. *Mr. Ram Narayan Singh: Will the Government be pleased to
give the present numbers of post offices in each of the § districts of the-
Chota Nagpur Division in the province of Bihar and Orissa?

8ir Ganen Roy:

Present number
.- District. of
i Post Office.
: . ’ .
: Hazaribagh . . . . . , b2
Lehardegs . . . . . . b3
, . . Manbhum . i . PO ¢« . 70
"” e m‘m.u L ] L] . - L] - L] . ”
ﬂinghbhm ] . . . - - . - 61
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Reviciovs MINISTRATIONS To INDIAN Skrovs.

1108. *Mr. Ram Narayan 8ingh: Will the Government be Pleased to
state whether there is any arrangement for the religious teaching of the
Indian sepoys like that afforded to the British soldiers through their own
department ? .

Mr. G. M. Young: Yes, Sir. One Indian religious teacher is author-
ised for each religious class of the strength of a company or squadron, in
each infantry battalion, cavalry regiment, brigade of artllery, ete.

Mr. K. Ahmed: Are Government aware that one man cannot perform
the functions of a religious tencher in a regiment composed of Hindus,
Bikhs and Muhammadans when they say their prayers?

Mr. G. M. Young: Yes, Si», Government are aware of that fact, and
tha! is precisely why one Indian religious teacher is authorised for each
religious class in a unit. .

G.axT oF House RENT ALLOWANCE AND SEORETARIsT Ratrs of Pay
T0 THE MINISTERIAL ESTABLISEMENTS aT ArMY HEau-
QUARTKRS.

1109. *Mr. Amar Nath Dutt: (a) Is it a fact that in January 1926, His
Excellency the Commander-in-Chief received a deputation from the mem-
bers of the Uncovenanted Association of the Army Headquarters with a
view to considering the grant to them of (i) house rent allowance admis-
sible under the Simla Allowances Code, and (ii) Secretariat rates of pay?

(b) If so, will Government please state what decision has been arrived
at on the subject?

(¢) What will be the approximate extra expenditure separately in regard
to (i) and (ii) above?

(d) Is it a fact that the amount of expenditure involved in connection
with the grant of house rent allowance to these men can be counterbalanced
by withdrawing the Delhi moving allowance admissible to them?

Mr. G. M. Young: (a) Yes.

(b) None at present but Government are arranging for en expert in-
quiry into the question of the strength, conditions of service and emolu-
ments of the min‘sterial establishments at Army Headqua:ters.

(c) and (d) The amount has not vet been worked out.

+  Teoaxicat, MiLiTary Currks 1IN ArMy. HRADQUARTERS.

1110. *Mr. Amar Nath Dutt: (a) Is it a fact that outside the ocadres
of the general clerical establishments for the different branches of the
Armv Headquarters there is a combined cadre for technical military clerks?

(b) If so, will Government please state the total number of such elerks
employed in the Army Headquarters?

"(6) Are Indian soldiers eligible for these technical clerical appointments?
If not, why not? f

Mr.'@. M. Yqung: (o) Yes.

m) 25

(c) Not at present, because there are .none possessing the “necessary
qualifications. : .
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ReservaTiox oF CLERIcAL APPOINTMEINTS IN AsMY HEADQUARTERS rom
Sorp1. s axp Ex-Sorpixus.

1111, *Mr. Amar Nath Dutt: (a) Is it & fact that 25 per cent. of the
upper division clerical appointments are reserved for soldier and ex-soldier
clerks in the Army Headquarters? '

(b) If so, will Government please state on what basis this percentage
has been fixed?

(c) Is there any particular reason for recruiting soldier clerks in the
general cadres? If so, what? Are they not recruited to the separate cadre
for technical military clerks?

(d) 1s it a fact that soldier and ex-soldier clerks are recruited direct
without reference to the Btal Selection Board?

(e) Are these clerks exempted from passing the Staff Selection Board's
examination? If so, has the Saff Selection Board approved of their con-
firmation in the first division?

(f) Are civilian clerks similarly exempted? If not, why not?

Mr. G. M. Young: (a) No. The percentage covers both the upper and
lower divisions,

(b) On the permanent establishment as a whole,

(¢) Yes, it is of advantage to have clerks with general military experi-
:Llae as well as clerks with technical experience in particular branches of
e service.

(d) Yes.
(¢) Yes, in both instances.

() No. The reason lies in the milit.ary character of the work at Army
Headquarters, L

GraNT oF House RENT ArnrLowaNcEs TO PosTar EMPLOYEES IN THE
Mapras Presinency.

1112. *Mr. B. P, Naldu: (a) Are Government aware of the fact that
in the city of Madras and municipal towns in the Madras Presidency, the
monthly rent for & room and & small kitchen, just enough to accommodate
a husband, wife and two children, is between Re. § and 7?

(b) Is it a fact that postmen were given an additional allowance of
Re. 1 and the lower grade men Rs, 8, in the city of Madras? .

(c) Is it a fact that the lower staff of the "Railway Mail Service depart-
ment were not given any house rent allowance? If so, what are the reasons

for such distinction between the lower staff of the Postal and Railway Mail
Bervice departments? '

(@) Will the Government be pleased to state whether they. are pre-
pared to remove this anomaly?

(¢) Ts it & fact that the relief sanctioned to the subordinate staf other
than postmen and lower grade men in 1926-27 was giden effect to from
1st March, 1026? If 8o, why was the house rent allowance sanctioned a$

‘he same time to postmen and lower staff men in Madras city given effect
to from October, 19287 :

.
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. (N Will the Government kindly state the total amount of expenditure
Incurred in connection with the grant of house rent allowance and the places
in which and the rates at which house rent allowance was granted ?

The Honourable S8ir Bhupendra Nath Mitra: (s) No,

(b) Yes.

(¢) Yes- The case of the lower staff of the Railway Mail Service is
under considerat'on.

(1) If the existence of such an anomaly is established by the inquiry
now in progress steps will be taken to remove it.

(¢) Yes. Because'the schemes relating to the revision of the time scales
of pay of clerks were drawn up and submitted for the approval of Govern-
meuwnt earlier than those relating to the grant of revised rates of house rent
allowances.

(f) The total amount of extra expenditure involved in connection with
the revised scheme of house rent allowances sanctioned in 1926-27 to post-
men and inferior servants of the Post Office is estimated at Rs. 85,000 dur-
ing that year. A statement showing the names of the places in which and
the rates at which house rent allowances are granted under that scheme
will be forwarded to the Honourable Member.

Mr. B. P. Naidu: Have not the Government made detailed inqu'ries.
thrice in the city of Madras with regard to this house rent question, and
may I know the result of those inquiries?

The Honourable Sir Bhupendra Nath Mitra: No inquiries have been
riade by the Government of India. The present rates of house allow-
ance are based on the reports of the Postmaster General.

PrroENTAGE OF LEavE REsEnves proviDEp FOR Prstar CLERKS AND
For PosTMEN aXD Lower Grapk STAFF.

1118. *Mr. B, P. Naidu: () Is it not the intention of the Government
that in accordance with the recommendations of the Postal Enquiry Com-
mittee, the subordinate staff in the Postal Department should bhave 20
days’ casual leave in a year?

(b) What is the percentage of leave reserve provided for clerks and
for the postmen and lower grade men?

(c) Is it a fact that the Director General of Posts and Telegraphs has
isrued & circular, that no leave reserve will be provided for Post Offices,
where the number of postmen exceeds four?

(d) How many leave reserve postmen and lower grade men were
entertained in 1926-27 and how was the sum of one lakh of rupees provided
for in 1926-27 distributed among the circles?

(¢) Will the Government be pleased to state whether in the post offices
where the number of postmen exceeds four, any allowance is paid for addi-
tionul work?

» S . .

The Honourable Sir Bhupendra Nath Mitra: (a) The intention is that
casual leave up to & maximum limit of 20 days each may be granted, to the
statl :

(b) The percentage of leave reserve sanctioned for clerks in Post Offices
is 17. There is no fixed percentage of leave reserve for postmen but the
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reserve staff is eanctioned according to the requrements of each case.
There is, generally speaking, no leave reserve for lower grade men.

(c) No. -

(d) The information is being collected, and will be furnished to the
Houourable Member. The amount of one lakh of rupees provided in the
budget estimates for 1926-27 for the employment of additional postmen was
not distributed to the Circles, but the cost, wherever incurred, was debited
againsgt the lump grant.

(¢) No such allowance is paid.

Pav, Pexsion, Lreave, rc, or Lowre Grave Postar Starr.

1114, *Mr, B. P. Naldu: Will the Government be pleased to state
if any discrimination is made in the case of lower staff in the Postal service
in the matter of their pay, pension, leave, etc.? 1f any, do Government
propose to do away with such distinction and extend the privileges enjoyed
at present by the lower staff of the Postal Department to the runners
also? If not, why not?

The Honourable Sir Bhupendra Nath Mitra: In the matter of pay, run-
ners are on fixed rates and other classes of the lower staff are as & rule on
time scales. When time scales of pay were introduced in the Post Office,
it was considered that they would be inappropriate for runners in view of
the fact that such men do not as a rule rema™ long in their appointments.
The Government do not propose to place runners on time scales of pay in
tll;e absence of evidence to show that fixed rates of pay are unsuitable for
them. .

As regards leave and-pension no discrimination is made between run-
ners and other members of the lower or inferior staff.

IxcremENTS OF Postar Crierks avp Posrmew.

1115. *Mr, B. P, Naldu: (a) Will the Government be pleased to state
if any and what distinction is made between clerks and postmen in the
matter of counting the period of service spent as reserve clerk and reserve
pcstman, respectively, for calculating increments in the time scale of pay?

(b) If the answer to the above question is in the affirmative, why was
such distinction made?

8ir Ganen ROy: (4) No distinction is made. .
(b) Does not arise.

Pay or Posrar Crerxs 1N THE Mapras Circrs, wrc,

1116. *Mr. B. P. Naidu: Will the Government' be pleased to state
whether it is proposed to introduce only two scales of pay for the olerks
in the Madras Circle? If so, do Government propose to introduce similarly
two scales of pay for postmen and lower grade staff? ’

The Honourable Sir Bhupendra Nath Mitra: The result of the revisions
to be earried out in 1927-28, together with those sanctiowed in 1926-27, will
be i~ pyovide two scales of pay for ordinary time-scale clerks in the Madras
Circle. It is proposed to undertaké an examination of the suitability of
the existin~ scales of pay for postmen and inferior servants generally: the
number of the revised scales of pay which may be decided on for such
officials will depend on the results of that examination.
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# Graxt or Ovur-StatioN ArLLowaNce To Euprovzks ov THE RalLway
) Mail. Sk, VICE. *

1117. *Mr. B. P, Naidu: Will the Government be pleased to state
whether it is proposed to grant out-station allowance to the Railway Mail
Service employees? 1f so, will the lower staff of the Raillway Mail Bervice
«depurtment also get the out-station allowance? I1f not, why not?

The Honourable Sir Bhupendra Nath Mitra: It is proposed to grant out-
:station sllowance to the Railway Mail Service sorters under specified- con-
ditions the nature of which is under consideration. The claims of the
lower staff of the Railway Mail Service department, by which the Hon-
.ourable Member evidently refers to mail guards and van-pcons, to parti-
-cipation in a concession of this nature will be examined.

CHARGE ALLOWANCE DRAWN BY UrpEr Division Mex noLping CHaras
orF A RouriNE SkctioN ok IssuE BraNow 1+ 1uk GUVERNMENT
oF INDIA SECRErARIAT.

1118. *U. Khin Maung: (a) Will Government be pleased to give the
names of the different Departments of the Governmént of India where

upper division men are holding charge of a Routine Section or Issue
Branch? '

(b) Will Government be pleased to state if such men are getting any
.charge allowances? :

(¢) 1f the reply be in the affirmative, will Government be pleased to state
if they are entitled to receive it?

(d) Is it a fact that only lower division men are entitled to receive
this allowanoce?

(e) If so, will Government be pleased to state the reasoms for giving
such allowance to the upper division men?

The Honourable Sir Alexander Muddiman: («) The Legislative Depart-
ment.

(b) Yes; & special pay of Rs. 50 per mensem during the period of the
‘Seesions of the Legislature.

(¢) Yes, if sanctioned.

(d) Banction varies in each Department. There is no general rule
.applicable to all. ‘

(¢) '‘Does' not arise.

ConstructIiON OF A Rainway BETwieN Harur, MowaNa axp Luxak.

1119. *Mr. Mukhtar Bingh: (a) Are Government contemplating a new
railway line to be constructed between Hapur, Mowana and Luxar?

(b) When is it likely to begin the construction of this new line?
(c) Will it be a broad gauge or metre gauge railway?-

(d) Wil! this n'_ew railway line pass through Hestnapur a very important
place of pilgrimage for the Jain community? . -

(¢6) Will Government be pleased to state the names of the im ‘.“.
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(/) Is the survey work of this line completed? If rot, when is it likely
to be completed?

Mr. A. A. L. Parsons: (a) The reply is in the affirmative.

(b) As some alternative lines have been proposed it is not possible to
say at present if the construction of this line will be taken in hand.

(c) If constructed, the line will be on the broad. gauge.

(d) and (¢) As the alignment has not yet been fixed, it is not possible
to give the required information.

() The survey is likely to be completed before next working season.

Prorosgp Harur, MowaNa-Loxar RaiLway.

1120. *Mr, Mukhtar 8ingh: (a) Is there any truth in the rumour that
the route proposed for the new railway line Hapur, Mowana and [Luxar
has been recently changed and according to the recent change the railway
line will not pass through Hastnapur?

(b) If the answer be in the affirmative, will Government be pleased to-
state the difficulties on account of which this change has to be made?

(c) Have Government realised the loss of income that is likely to arise on.
account of less traffic by leaving Hastnapur a very important place of pil-
grimage?

(d) Will Government be pleased to lay on the table the map of the pro-

posed new railway line showing the important towns, and ocities that will
lie on it?

Mr. A. A. L. Parsons: (a), (b) and (c). As I have just informed the
Honourable Member the alignment has not been fixed.

(d) Until the alignment has been ﬁxed it is not possible to make such
& map.

AGrICULTURAL IMPLEMENTS.
1121. *Mr. Mukhtar Bingh: (¢) Are Government aware that agriculturak
implements are made at several places in the country?

(b) Have the Government of India issued any instruction to the prov-
ircial Departments of Agr.culture to prefer the Indian a.gncultural imple-
ments to the imported one?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) No. The issue of such instructions is not necessary as Provinaial
Governments enjoy full discretion in the matter.

Issue oF INstructioNs To THE PuNiaB GOVERNMENT REGARDING THE
Usk oF PLouaHS AND AGRIOULTURAL IMPLEMENTS MANUFACTURED
BY BriTisH Firume,

1122. *Mr. Mukhtar Singh: Have the Government of India issued any
instructions to the Punjab Government not to allow any ploughs or other
agricultural implements to be given a trial or to be allowed to compete in

comparisen with the ploughs and implements manuia.ctured by British
ﬁrms?

The Honourable 8ir Bhupendra Nath Mitra: No, Sir,
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Discousr AI.(iowan 10 GOVER ' MENT OX THE PUBGHASE OF AGRICULTURAL
# PLEMKENTS MANUFACTURED BY BaitisH Firums,

1123. *Mr. Mukhtar Singh: Do Government charge any discount or
commussion for advertising the utility of the agricultural implements manu- -
factured by British firms? 1f the answer be in the negative, will Govern-
ment be pleased to state if they get wholesale or concession rates in the
purchase of these implements? If the answer be in the affirmative, will
gowr:;nment be pleased to state the amount of discount allowed by the

rms

Mr. J. W. Bhore: The Imperial Department of Agriculture does not
undertake the advertisement of any agricultural implements. Trace adver-
tisements are, however, inserted in the Agricultural Journal of India at
uniform rates. The replies to the second and third parts of the Honour-
able Member's question are in the negative.

AGRICHLTURAL IMPLEMENTS.

1124. *Mr, Mukhtar Singh: Will Government be pleased to state the
method by which agricultural implements invented by the Imperial Depart-
ment of Agriculture are manufactured for the use of the general public?
Are they manufactured by the Indian firms in the country or are the orders
placed outside the country? If they are manufactured in the country, are
the tenders invited from the Indian firms?

Mr. J. W. Bhore: The Imperial Department of Agriculture having no
Agricultural Engineer has left this branch of work to be undertaken by
Provincial Governments. It is understood that some Provincial Depart-
ments of Agriculture have invented improved types of agricultural
machinery. but no information is available as to the arrangements under
which they are manufactured for.use in the country.

VENTILATION OF THE GRIEVANCES OF GGOVERNMENT SERVANTS.

1125. *Ehan Bahadur Sarfaraz Hussain Khan: Will Government be
pieased to state whethér a recognised association of Government servants
is debarred under the Government Servants Conduct Rules from ventilat-
ing their grievances to the Members of the Indian Leg slatures through
the medium of the Press? If so, will Government be pleascd to quote
the terms of that rule? Is there any such rule in vogue in the United
Kingdom? If so, will they please state the terms of such a rule?

The Honourable Sir Alexander Muddiman: Only those communications
to Members of the Indian Legislature which involve an infringement of
rwe 17 of the Government Servants' Conduct Rules are debarred in the
case ‘[ individual Government servants. The position us regards recognised
asscciations of Government servants i the same, for the Government Ser-
vants' Conduct Rules apply as much to recognised associations of Govern-
‘ment servants as to individual Government servante. (Gnvernment have
mo information g8 to the rule in force in the United Kingdom.

‘RECRUITVENT OF IXDIANS TO. THE ARMY IN INDIA RESERVE OoP+OFPICERS.

1126. *Khan Bahadur Sarfaraz Hussaln Khan: (a) Is it a fact that the
Government are recruiting men for the Indian Army Reserve of Officers?
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(b) Are Indians eligible to be recruited to the Indian Army Reserve
«of Officers? If so, whatt percentage of such posts has been reserved for the
recruitment of Indians? Have any Indians been recruited in the Indian
Army Reserve of Officers? If so, will the Government be pleased fo state
their names ?

(¢) If no percentage of such posts has been kept reserved for Indians,
"will the Government be pleased to state the reasons for this racial distino-
tion?

(d) Do Government propose to recruit Indians as Indian Army Reserve
‘Officers? If not, why not?

Mr. G. M, Young: (a) Yes, but the Reserve is.now kmown as the Army
in India Reserve of Officers.

(b) The answer to the first-two parts of the question is that Indians are
eligible for appointment to the Army in India Reserve of Officers, but that
no percentage of posts has been definitely reserved for them. The answer
to the third part is in the affirmative. The names of those appointed to
the Reserve will be published in the quarterly Indian Army Lists. At
-ggcpresent- moment, there are 19 Indians in the Army in India Reserve of

ers.

(¢) The Government of India do not consider that the absence of a
percentage of reserved posts implies a racial distinetion.

(d) Does not arise.

e ———

UNSTARRED QUESTIONS AND ANSWERS.

CLASBIFICATION OF ADMINISTRATIVE AND MINISTERIAL OFFICERS OF THE
Postar, DEPAUTMENT.

215. Mr. N. M. Joshi: 1. Will Government be pleased to say if the
-classification of administrative and ministerial pflicers wag revised for
the Postal Department in 19187

2. If so, will Government please give reasons for putting the entire non-
gazetted officers under ministerial irrespective of class of work on which
they are employed?

8. Does not article 86 of the Civil Service Regulations require that classi-
fication of officers ‘‘Administrative’’ and ‘‘Minigterial’’ should be based on
nature of work on which an officer is employed and is it not according to
this rule that the subordinates in the Telegraph Branch are classified?

4. Are not telegraphists and telegraph masters who are non-gazetted
officers classed as administrative officers? :

5. Do Government propose to comsider the question of declaring all
-officers in the selection grades of the Postal Department as ‘‘ Administrative
-officers’’? ‘

., The Honourable 8ir Bhupendra Nath M'tra: The Honourable Member's

attention is invited to the reply given-to Mr. C. 8. Ranva Iyer's starred
wuestion No. 1053 .on the spbject, on the 21st March 1927. '
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Orper IN WHICH DEMaNDS PoR GRANTS SHOULP BR BROUGHT BEFORE
THE ASSEMBLY AND. THE VBNTILATION Of (IRIEVANCES IN
Vorine THE DEMANDS,

216. Mr. M. K, Acharya: Will the Government be pleased to state re-
garding the Budget Debate in the Assembly:

(1) what the rules are for regulating the order in which the various
Demands for Grants should be brought before the Assembly?

(2) what the rules are for regulating the nature of grievances that
may be discussed under each Demand?

(8) what the House of Commons’ procedure is on the above points?

Mr. L. Graham: (1) If there is any rule on the subject it is rule 44 (8)
which provides that, subject to the rules, the Budget shall be presented in
such form as the Finance Member may consider best fitted for its comsi-
-deration by the Assembly.

(2) The question as to what matters are relevant for discussion under
-each Demand is one for the Chair to decide.

(3) The Honourable Member is referred to the chapter of May’s
Puarliamentary Practice, which deals with the voting of supply.

Exrensioy or “H% LiBna y or T 'E 'NDIAN LEGISLATCTE.

217. Bir Darcy Lindsay: (a) Will Government please state what steps
they propose to take in the matter of providing Members ‘with an up-to-
-date library of books in the noble building that has been erected for the
purpose ?

(b) What annual amount of money is to be provided towards the pur-
-chase o! new books?

Mr. L. Graham: (a) The Government have always contemplated that
there would be a considersble extension of the Library after the construc-
tion of the new building was completed. Government propose to leave
the selection of books as heretofore to a Library Committee consisting of
Members of both Chambers. .

(b) The grant for the purchase of books for the Library for 1927-28 is
Rs. 8,000. _ :

THE CURRENCY BILL—contd.

Mr. President: The House will now resume further consideration of
‘the motion of Sir Basil Blackett that the Currency Bill as amended be
passed.

.. Mr. Jamnadas M. Mehta (Bombay City: Non-Mubammudan Urban):
8ir, I do not wish to prolong the agony of this debate more than I can
help; but since the Benches opposite have got all that they wanted, since
they are in the transports of delight at having put India economically one
generation back, they might at least allow us to shed one last tear over
the woes of those who will be sorely tried and hard hit by thig legislation.
Bir, yeeterday I tried to show the results of this legislation on our public
finances—on our level of taxation, on our currency reserves and on our
public debt, I was saying yesterday that, so far as I could work it out,



24 LEGIBLATIVE ABSEMBLY. [22xp Mar. 1827.

[Mr. :Jamnadas M. Mehta.]

56 per cent. of the expenditure of the Government of India was such
that it could not be adjusted to the new ratio; it will
remain at the old rate involving additional taxation though in a concealed
form owing to the appreciated rupee. This is the fifth attempt that has
been made by the Government of India to get over their budget difficulties
through the lever of exchange. The first attempt in 1879 had failed. The
second in 1886 also failed. It succeeded at last in 1808; the evils of the
appreciated rupee were then described by the late Mr. Gokhale, by Romesh
Chander Dutt, by Dadabhai Naoroji and others who were no friends of the
capitalists, and than whom there are no more honoured names in this
country; even if they were wrong, I would rather follow them than be
right with the people opposite, because I know they spoke from the'r heart
and they spoke from their knowledge. Mr. Romesh Chander Dutt had
more knowledge of the agriculturists in this country in his little finger than
there can be in the heads of all the gentlemen opposite. The third attempt
having succeeded, we thought exchange had been settled once for all in
relation to gold; but the moment an opportunity occurred in 1920, another,
and fourth attempt, was made to raise the rupee. That partly succeeded.
This Bill is the fifth attempt and it is now only a question of & few hours
when we will be irretrievably committed. But this attempt is by no
mear.s the last; there is every danger that another attempt may be made
on i tuture occasion, if necessary. The speeches on the Benches opposite
and the Report of this Currency Commission leave no room for doubt in
this matter. They will lack of a possiblity of a rise in the price
of silver, and of the likely consequences of such a rise on the relation of
thes rupee to gold. If the rupee is really a token coin, if the rupee is
merely a note printed on silver, then surely I cannot understand how a
rise in the price of silver can ‘ever mean any difference in its relation to
the gold as it is contended it might. If occasion occurs and it becomes
necessary, the appreciation of the rupee by two pence more is by no means
ruled out and all the travail that we will be going through now for at least
10 or 12 years mav have to be repeated in the future. That is the reason
why I submit this House should take warning betimes and vet, even now at
this stage, throw out this Bill. (Mr. K. Ahmed: ‘“Too late.’’) Yes, 1 fgel_
quite olear, almost certain, that it is too late. But still, in the hope which
is a forlorn hope, I must make this last effort.

Bir, it is claimed that our rupee expenditure is the same, that if possible
it has decreased in terms of rupees. But I will ask a simple question.” If
you are paying four notes to-day, each of five rupees, by way of taxation,
and to-morrow if you are made to pay three notes, by way of taxation,
does it always follow that your burdens have decreased? If these four notes
are each of Rs. 5 and the three notes are each of Rs. 10, then although
the number of the notes may have decreased, your burden hes increased.
4%5=20; three is one less than four, but 8 x10=580. The numerals in
these figures are not alone to be looked at, the unit is equally important.
It is the cumulative effect of the unit and the numerals that will give
the true picture. Each rupce now represents 8:47 grains of gold as against
7-58 that jt used to represent before. Is it any wonder that if we have to
pay one gradn of gold more for every rupee of taxation, the nominal receipts-
from taxation might remain the same but the burden will have increased.
I ‘shall now consider the effect of this Bill on those who possess gold and
héve kept it as & store of value. This gold will by a single stroke of the-
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pen come down by 12} per cent. in value. Last time I looked at the
fiqures of the total imports of gold into this coumtry. Those figures were
£250,000,000. That gold was imported at Rs. 15, at any rate a large part
of it, and subsequently also much has been imported. Whatever portion
of that has been imported at Rs. 15 value will by this B'll come down by
12} per cent. without any crime hav'ng been committed by the ho'ders
of that gold. They will be robbed of .12} per cent. of its value. 8imi-
{arly, the silver hoards of the people will be reduced by 12} cent. and
yet they will be called upon to bear higer burdens.

Now, 8ir, I will now detain the House only so far

Mr. X. Ahmed (Rajshahi Division: Mubammadan Rursl): The agricul-
turists are not holders of gold.

Mr. Jamnadas M. Mehta: Not many unhappily.
Mr. K. Ahmed: Very few.

Mr. Jamnadas M. Mehta: Now, Sir, I will come to the agricultur'st for
whom my friend Mr. K. Ahmed still seems to have some fecling left. I
will appeal to you to see what this Bill means to the agriculturst. The
number of agriculturists in this country according to the census of 1921 and
the figures reproduced in the Statistical Abstract of India for 1923-24—the
number of agriculturists according to the Census of 1921 was 28 crores.
Out of these 28 crores the number of people who actually till the soil, not
merdy who are wage-earners or farm labourers, was 17 crores and 81
lakhs—the actual tillers of the soil who prosper if the produce of the land
fetches more and who suffer if the produce of the land falls. Bir, the
agricultutal labourers also, whose number is 8 crores and 79 lakhs, rise or
fall according as agriculture is down or up. I have got the figures of the
Bombay Presidency actually worked out. I find from a publication by
Mr Findlay Shirras—being the report of an inquiry into the agricultural
woges in the Bombay Presidency—that the number of agriculturists, people
who are actually employed in agriculture, was 60 lakhs out of a population
of 1 crore and 79 lakhs in the Bombay Presidency. These 50 lakhs were
divided into 84 lakhs of people who work on their own land and 18 lakhs
of people who work on the lands of others. Out of these 16 lakhs a large
number receive their wages not in cash but in kind. This is mentioned on
puge 8 of Mr. Findlay Shirras’ book that the wages of the agriculturists
were in grains and not always in cash. Therefore, these 50 lakhs of people
deperd directly on the prosperity or adversity in agriculture, and when
you remember that one man represents at least three persons—a wife and
a child—then these 50 lakhs become 150 lakhs or out of a population of
nearly 1 crore and 79 lakhs in the Bombay Presidency, 1 crore and 50
lakh« ure directly maintained by agriculture, and the remainder depend on
industries, trade, public service and other professions. The All-India figures
from the Statistical Abstract for India lead to the same conclusion.. This
means that 17 crores and 81 lakhs are the actual tillers of the soil and
the remaining 8 crores and 79 lakhs of farm labourers and wage-earners are
in the same boat. The fact that agriculture must suffer as a necrseary
result of the appreciated rupee will be borne out by a reference to the
Labour Gazette of Bombay. The other day we heard so much of the rise
in the price of pulses and cotton: I will now show that althoudh the over-
age cost of living is 1560 as against 100 in 1914, the agricultnr'st does mot
veceive Rs. .155 where he used. to' get ‘Rs. 100 in ° 1014. Tt is only if
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he receives Rs. 155 now that he can be said to be on an equality. Accord-
ing to the Labour Gazette the price of rice in 1914 was Rs. 100, in 1927—
¥ebruary, i.e., the latest—it is 184. In wheat against 100 in 1914 it is
138 to-duy. In jowar, which is the staple food of a large number of people,
as against 100 in 1914 it is 187; bajri 184; gram 156—that is the only
thiny which has risen up to the average —tuar dal 151; sugar (gur)
167. These are the prices of the articles which the agriculturist receives
for his produce as against the cost of living which aceording to the Labour
Gazette is 155 to-day. So, it is quite clear that the agriculturist is paying
155 while he is making 185. I shall deal with cotton separately. My
Triend Mr. Aney who comes from Berar and is therefore interested in
the lot of the cotton grower has passed to me a letter containing the
views of a gentleman associated with the co-operative societies. This
gentleman writes to the Co-operative Societies, warns them against the
coming danger and suggests to them to be cautious wh'le giwing loans to
the cotton growers becanse he says the prices of cotton will go down.
This was done last year in May and it is really surprising in how prophe-
tic 8 vein this gentleman wrote:

“ I venture to suggest the desirability of adopting from now a restrictive policy in.
financing the Bocieties in cotton srees.'

Why?
“ My reasons,”
he says,
* for offering this suggestion are that there has been a steady ocontinuous.decline in-
the prices of ocotton which have now definitely xoaga "below the level of Ra. 330 per

candy. It is at present fluctuating round about X

He was talking in May, 1926:

*If no unexpected factor operates to cause violent fuctuations in the cottom-
market I anticipate a further decline and oonaidaring%otho situation as & whole, the
prices may not get stablised till the level of 275 or is reached. This is likely to

occur in the course of a single year
—and that is so to-day,—
* and in any case will seriously affect the recoveries from the next ssason.”’

He is now warning the Co-operative Sosieties against lending to the agricul-
turist :

““Even with the present prices’* '
—mind you, even with the present prices, which wére 880—

‘“ Even with the present pricu the extra profits which the cotton growers were
getting for nearly a decade have disappeared and with a level below 300 the mljtn-i'l?
of cotton growers will be selling their prodnce at or below the cost of production.”"

He says this when the price lavel wag Rs. 800 a candy. To-day it is some-
thing like Rs. 250 a candy. If the cotton grower was selling below the
cost of production with Rs. 800 s candy, at Rs. 250 he must be.
gnflering & further loss of Rs. 50 a candy, and this in the whrds of a gentle-
man who epparently is in the most direct and intimate touch with the-

eciton growing ares.. b |
' Me. K. Ahme@? Tt 44 & stoall peresniage of the pepniation.
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Mr. Jamnadag M. Mehta: * The changes in the habits of cotton growers and
their farm orgenisstions brought sbout by a wmporsr{ puosperity of nearly a decade
_are of such a nature and the coming depression would be of such intensity that it will
take the cultivators a period of about seven years to adjust themselves to the altered
.conditions, Cautious measures are suggested ta tide over safely this period. -

In my opinion the crisis has already begun and its effects will be fely at the time
of marketing the crop of the next season. I?"g‘hey are being felt.)

So far as the co-operative movement is concerned substitution of cereals for cotton
and consequent reduced cesh requirements and reduced ability for cash repayments
.muay be anticipated. It may also be anticipaled that the cotton growers will have
tc be under great pressure for a long perivd and the work of recovery from the
members will prove increasingly difficult. I also anticipute a considerable unemploy-
-ment and the families of small holders depending for extra incomes on engagement as
- plougbmen, etc., will be hit very hard. The effect of the depression, in ordinary
course, will be greater on the short staple zones but even in other zones my inlorma-
tion shows that the cultivators are inconvenienced even with the existing level of
prices. Very satisfactory recovery during this season with an increased demand for
the ensuing season may be taken as a definite sign of impending difficulties.

My definite suﬁgastiom are that financing may be regulated on calculating the
returns at about Hs. 60 lower than the current ruling prices and that a very close
scrutiny of demands of the societies in the area under cotton may be made before
further instalments of loans are advanced.

~ I am inclined to write on this subject as I felt that any crisis in the Bocieties
in the cotton tracts will react on the whole credit movement of the province. ,I had
been anticipating these developments for the lust three years and have ventured
to invite your attention to it now as I think that it has reached a critical stage.'

This is the opinion of a gentleman who knows what he is talking
alout, and to-day all the co-operat.ve societies, so far as my infor-
mation goes, are acting on this cautious and restricted policy of loan-
ing money to the agriculturist. What does it imply? That his land
whose value for the purpose of loans stood higher before the appreciated
ratio has gone down in value. That means that the amount of money
tnat the agriculturist cgn borrow on that land will be less, and if his
lbilities continue ‘high as they are bound to continue until adjustment
tnkes place, then he will require more loans and he will be able to get
less. The result would be that he would be unable to finance his
opetutions and evictions, ejections and landlessness will be the inevitable
lot of the average agriculturist in this country under 1s. &d.

Mr. K. Ahmed: Quote the name of that co-operative society.

Mr. Jamnadas M. Mehta: I do not know its name, but my Honour-
akie friend Mr. Aney has satisfied me that the letter is from a thoroughly
authoritative source. I shall now turn to industries; conditions there
are gqmte identical. The price of raw materials and the price of storcs
will decrease to some extent but the price of labour, ‘the price of depre-
ciation, the price of interest charges, rates, taxes, insurance, all these
in the case of industries would remain the same as in the matter
of agriculture. The prices of stores will, according to my Honourable
friend. Sit Virtor Sassoon, go down by only 6 per cent. Interest
charges will remain the same, the wages will remain the same, taxes,
mmrurance, ete., will remain the same, and whatever cannot be ,adjusted—
the brimt of the burden must fall on the profits of the ivestor and the
wages of labour. - These-tws will be hit fiard during the mext seven or-
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&ight years when the *adjustment will be going on. 1 have here some
tulegrams collected from newspapers—a mere randum collection from
rewspapers, uot a deliberate callection—to show how the wind blows.
Much has been said about the wages of labour and Government have
professed a great deal of anxiety for the wages of the wage-earners. This
enthusiasm in the interests of labour is certainly very welcome, but
when, in fact, it is used as a cover for hitting labour and hitting every
other interest in this country,. the value that is to be placed on these
vrofessions has to be oconsiderably discounted. 8ir, I represent a con-
stituency where labour forms one-fourth or one-fifth of the population
and my sympathies with labour and the wage-earners are more genuine,
they cannot be less genuine than anybody else’s. If the wage-earner
lives and flourishes, if he prospers, no heart can be more glad than mine:
but I can visualise the terrible positive effects on the wage-earner of
this process of adjustment. His wages will be reduced, but the re-
duclion may be surreptitious even as this rise in the exchange has been
Tkis reduction can take place in five ways. There may be a reduction
of the number of workers employed. Individual wages may be lessened.
Insistence on a larger amount of work for the same wages will
also mean reduction of wages. Extension of hours of work will algo
mean reduction of wages. Curtailment of holidays, leave and other
rights hitherto enjoyed’ will alsé théan an indirect curtailment of wages,
acd all these are going on, anl they will begin now in right earnest. I
will take the reduction of wages proposed in the Great Indian Peninsula
Railway Wadi Bunder staff. There the staff has protested against the
eontemplated retrenchment and the protest is published in the Daily Mail
of Bombay, dated the 19th January. 1927. The resolution passed by the
workers and. wage-earners was to the effect that:

‘ inasmuch as the present hours of work at Wadi Bunder were unduly long and as
there was already & heavy pressure of work on the staff retrenchment among the
subordinate members of the staff was thought to be highly unjustified.”

Retrenchment, that is, cutting down the staff, is one way of reduc-
ing labour. I now come to Madras. I have a telegram dated the 12th
.February published in the Times of India of the 14th February. It
relates to the Buckingham and Carnatic Mills, It is stated that:

‘ the management had a proposal before it to reduce the number of gperatives. . The
news caused panic amongst them and 600 operatives struck work on Friday, after-
noon '’,

end the result is not yet known. Let me come to the case of the
Borubey, Baroda and Central India Railway staff. A telegram dated
26th February, 1927, from Ahmedabad appears in the Times of India of
the 17th February. A memorial has been sent on behalf of the ateff
by Mr. Vallabhai Patel, President of the Association. Reduction in
the scales of pay of goods train drivers, reversions to lower grades under
the pretext of high consumption of cosl and other grounds are opposed.
This is the adjustment that is going on. Then I comg to the Bengal
Nagpur Railway strike. Among all the literature that we have read
about thig, one particular matter arrests my attention on the present
wocasion and that is this. One reason for the strike was that dismissals
were taking place on the most . frivial grounds; about 87 . employees,
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sume of whom had put in more than 20 years’ service were suddenly re-
;.Iced in pay, while 20 chowkidars were summarily dismissed.  This is

e process of adjustment. It is going on in labour, in industries, and
in ralways; and will result in inevitable reduction of men and their wages,
because after all the staying capacity of the workman is very limited and
in that struggle he generally gets completely beaten and then acoepts what-
gver he gets. The results of the strikes in the Bombay Presidency

uring the last year tell the same tale. I have them ﬁrom the Labour
Gazette. ' From February, 1926 to January, 1927, a period of 12 months,
the numter of strikes in the Bombay Premdenoy was 62. The strikes
occurred not in one place but in Viramgam, Ahmedebad, Chalisgoon,
Poons, Bombay, Kalyan, Nadiad, Ghatkopar, Broach, eto., that is scattered
all over the Presidency. What is the result of these strikes? I may
mention here that most of these strikes related to the reduction of wages
or increase in hours of work or some other surreptitious way of reducing the
wage-esrner’s emoluments, and the result was—that is the most material
point—that out of 62 stn.kes 5 of which are still running, 44 were entirely
unfavourable to workers, 11 favourable to workers, 2 entirely favourable
to workers. So 44 cases or nearly 78 per cent. of the strike, ended entirely
in favour of the employers, which means that the worker was beaten, that
he was hard put to it and that he had no staying power any further. This
is the adjustment that is going on, that will go on; and yet we are told ths.t
thie Bill is for the benefit of the wage-earner.

The Eonourable Sir Basil Blackett: Did not the Honourable Member
tell us yesterday that the adjustment had not begun?

Mr. Jamnadas M. Mehta: 1 have said that it has scarcely begun, if
that is any consolation to the Honouraktle Member. Similarly, there is a
sttike in the Emperor Edward Mill in Bombay. There also reduction im
rates and compulsory wedding contributions were the causes of the
strike. That strike is still going on. This inevitable process will be a
prolonged and embittered struggle in which the worker will be beaten.
The same will be the case in respect of agriculturists. Hundreds of
them will be evioted. Many will become landless beggars and the rest
will be simply living on a pittance or will be starving; and yet the griev-
ances of this large number of people, 17 crores and 8 crores and 79
lakhs, do not arrest the attention of the Finance Member. @ When the
watch dog himself begins to devour the sheep entrusted to hisx care,
there«is no hope for the flock. and T know it is entirely useless to appeal
to the Finance Member.

Now, 8ir, I shall turn to the adjustments that are going on in trade
and industries. Mr. A. Geddes, the outgoing Chairman of the Bombny
Millowners Association said the other day that the vear just ended had
unfortunately again proved to be one of unrelieved depression for the
industry. The total losses incurred in the Bombay city amounted to
Te. 8 crores. It was not yet possible to say what the losses will he
this year, but?that the losses will be very heavy was apparont.
Several mills were forced into liquidation owing to Ja extent of their
losses, others only surviving the same fate by securing finandial assist-
ance from their managing agents. Among private traders also insolv-
enoy has been on a large scale. I have come across a telegram from

-
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Hyderatad, Bind, dated the 1st February. I notice that Mr. Harchandrai
is not here. Otherwise he will appreciate what follows. A firm, established
80 years ago, of bankers and produce merchants have appointed one Mr.
Mukhi Ram ss non-official receiver of their property. Several middle
snd poor class people will come to distress. ft is understood that the
fmlure of the firm: will be followed by several other bankruptey applica-
tions and there is great panic and scare. If Honourable Members will
read the Government Gazette that we receive every SBaturdey or Monday,
they ‘will find that the list of insolvencies is growing. Only two indus-
tries flourish as" a result of ‘this higher exchange, that is the industry of
making people insolvent and the industry of the usurer. The other day.
I was reading 8 publication called the Btatistics of the Bea-borne Trade of
India in the calendar year 1926. It shows that our sea-borne trade has been
reduced by 15 per cent. and 15 per cent. means a loss of over 80 crores,
-and out of this the loss on the export trade alone was 75 crores. We
could. have got more if the rupee was pot appreciated.. Sir, instances
could be multiplied but this single instance ought to suffice.

And now I come to the cumulative effects of these various descrip-
tions that I have given. BSir, the sagriculturist of this country is an
individual who deserves every sympathy and encouragement that this
country or its Government can give him. Ever living on the brink of
starvation, ever immersed in debt, always a victim in turn of the sowcar
and the sircar, salways exposed to the ' vagaries of the monsoon,
working in summer and winter, and rain, this individual ought to de-
serve at the hands of this Government and this country the utmost
sympathy and the greatest assistance that he can:reeeive. But is that
being done? While on the one hand we have the appointment of tha
Agricultural Commission, on the other, the whole agricultural population
of this country is being put to u period of prolonged and severe strain and
mirtress. The poor man who uses a postcard has now got to pay two
pice where he paid only one. I am afraid he will now have to pay a.
further burden of 12} per cent. Similarly, while we are waiting to reduce
the duty on salt as a.result of the higher exchange the salt duty instead
of ‘being 1-4-0 will te at 1-6-6 per maund.

~ The Honourable Sir Basil Blackett: Will the Honourable Member
teli me what it will be in terms of commodities? :
Mr. Jamnadas M, Mehta: It will depend on what and how much the
peasant buys. He rarely buys anything except a little kerosene oil, a little
gur (raw sugar), a little salt and o little cloth. These are the limits of
his purchases. His house, if you will come with me into the country,
is a thatched roofless shed. In that -house the only furniture are his
children, himself and his wife. That is the ocondition of the poor agri-.
culturist. He rarely buys cven this kerosene if he ecan help it and the
exchange policy’ will now drive this individual to a prolonged period of
strain and staryation. Postage, railways, salt, and lagt but not the
least land revenue of 86 crores will have to be paid at an increased gold
value of 18} per cent. until the next revisional settlement comes into
being. Even' the heart of the Chairman of this Commission which was
steeled against justice has admittad the force of this contention.
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‘Mr. K, Ahmed: There ie not much foree in -your speech..

. Mr, Jamnadag M. Mehta: And to teke from: this agriculturist direct-

iy .nearly 4 crores of rupees a year in this concealed manner is to my
mind the. height of inhumanity. And yet that is going to the result of
this appreciated rupee until the new settlements are arrived at. The
tax-payer all round will be paying more taxation in this surreptitious
manner. The poor man’s posteard already costing double of what it used
to cost in pre-war times will be costing 124 per cent. more without his
knowing it. The 100 crores of the receipts from the Railways will re-
present 12} per cent. of concealed taxation on the traveller and the trad-
er. Instances can in this manner be multiplied showing how in every
direction additional taxation will be levied through the dodge of higher
exchange. The effects of economio laws are inexorsble and they will be
reflected dall round in a depressed agriculture, industry, trade and com-
merce snd in a general economic depression. Industrial activity will be
paralysed. Insolvencies will multiply among traders and business men
by the forced reduction of the value of stocks. Unemployment will follow
a8 & necessary corollary of the depression in industry and a whole genera-
tion will be financially and economically crippled before this higher ratio
will become truly effective. The only advantage ns against these colossal
losses and huge distress will be to the finances of the Government, who will
continue to show for a few yvears gurplus Budgets and superficial signs of
prosperity. The jubilation of the Finance Member over the exchange sur-
pluses can well be compared to the fiddling of Nero when Rome was burning,
If wo had a national Government, Sir, we could have appealed to them to
desist from so hazardous a course. But our destinies are in the hands of
n coterie of foreigners, and they dot as the representatives of the British
capitalists settled here as well as working from abroad. To relieve the
(GGovernment from budgetary embarrassments, to increase by a stroke of
the pen tho emoluments of the aliens who already get the most extrava-
gant salaries, to benefit the importers of luxuries by making imports
cheaper to give a premium of 12} per cent. to the remitter of profits from
this country, these and similar are the objects of the appreciated rupee.
In the name of the poor and bleeding agriculturists and peasants of
this country, in the name of the tax-payer already ground down by heavy
imposts, in the name of the infant industries of this country and in the
name of the economic and industrial welfare of India as a whole, I appeal
to the House, even at this stage, to throw out this Bill and show that ths
interests of this country are dear to our hearts. (Applause.)

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): Sir, we are at the final stage of consideration of this Bill.
As a rule this final stage is utilized by Members of this House to wish God-
speed to the legislation which has undergone the first two readings. For
okvious reasons, I neither ean, nor do I wish to, stand up to-day to wish
this Bill that God-speed. But whilst I cannot agree, Sir, with the Bill
ag it will emerge from this House before long, I bear no spite to it, and
tha best wish thay I can wish to the country as a result of the passing of
this Bill by this House is that the painful process of adjustment through
which the country will have to pass owing to 1s, 6d. being put’ on the
‘Statute-book may be as little felt by the country as nature may possibly’
allow. It is not necessary for me to go into the various reasons why I

B 2
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think that the process of adjustment is by no means complete. The Hoa-
eursble the Finance Member interrupted my Honourable friend Mr. Jamna-
das Mehta and reminded him that on a previous occasion my Honourable-
friend may have stated that he did not believe that adjustment had even-
started. I am sure the Honourable the Finance Member has till now failed-
to prove the extent to which adjustment has been completed; and as far ae-
wages are concerned, Sir, I do not think that the ¥Finance Member and
myself will be in wide disagreement when I say that it is at the best
just beginning; wnd that was the burden of what Mr. Jamnadas Mehts
was trying to prove.

But I did not wish, Sir, and would have very much disliked, to have
to put before the House any more details regarding various aspects of
the Bill but for the fact of the very exceptional and peculiar procedure that
has been adopted by Government in the consideration of this legislation.
Instead of bringing up this Bill at the beginning of this Session, the
Government elected deliberately to cause a delay of 40 days, and when the
Bill was brought up before the House on the 7th of this month, one
section of the House began to be very impatient, Sir, at any remarks which
Mernbers from this side of the House made. I admit that we all want to-
get away from Delhi 48 soon as possible, but I subimnit with all humiliation
thnt the method in which the Government chose to arrange the considera-
tion of this Bill has not been to the credit of the Government. In this con-
nection, thorefore, Sir, T feel thut there are certain explmtfons-which aTo
due from the Finance Member to this House, and especially, Sir, to the
public of this country, 'before the final reading of this Bill can be allowed’
to go through. I therefore propose—and this is exceptional too at a third-
reading—to remind him, before I resume my seat of a few explanations
which he owes to this House.

But before I do that I would, Bir, like to notice the apology of courtesy
which the Finance Member was good enough to offer to Members of this
House yesterday with regard to any hasty or any angry word that he may
have said during the debate on this Bill. As one who has taken & promi-
nent part—if people like to put it so—in connection with impressing upon
the country the great necessity of having 1a. 4d. on the SBtatute and not
1s. 6d., may T hasten to return the courtesy to the Finance Member and
assure him that. nothing that I either said, did or wrote was meant to be-
an insult to him or in any way to be taken by him as personal. (Applause.)-
T nssure the Honourable Member, Sir, that there are few in this House
whn have a higher opinion of the Finance Member’s abilities than T have.
But that docs not mesn, Sir, that T am to endorse his opinions when I
feel honestly and strongly that the action that he is taking—be it under
stress of circumstances, be it under any other considerations of which [’
may not be aware—can be either tolerated or put up with by us. T feel,
Sir, that the Finance Member has since 1923, in spite of the deliberate
opposition of the Indian commercial community and especially, Sir, of the
constituency which T have the honour to represent in phis House,-~tho
Finance Member has with the support of -the Furopean commercial bedies
in this cguntry been carrying on a policy which can only be adequately
described as a hold and exciting experiment with the currency system of
this eountry. S8ir, in the wide British Fmpire no country which had any
powers of self-rule was open to the British Government for an experiment
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of the nature which has been carried on in India., No country, Sir, could
have etolerated this. I am aware of some Crown Colonies where the
.eurrency has been appreciated over the pre-war ratio. The Finance Mem-
-ber obliged me the other day by reminding me of Siam. I am very sorry
-that that is the estimate of the Finance Member of India over the financial
-fortunes of which country he has had the honour of presiding during these
12 Noox, 1eW yesrs. I say, and I say it with all the emphasis I can
* command, that no major country in the world has beep treated in

the way in which India has been treated during the last five years, and it

is a pity that this House has, under the peculiar circumstances of our con-

stitution, Bir, endorsed it even though it be by a small majority of three

votes. And, Sir, at this stage I should like to take up the point which the

Finance Member made s point of great grievance against me in particular,
although he did not name me, and against Members on this side of the

Hcouse. He yesterday complained that there were people on this side of

the House who made it a grievance that 25 million pounds worth of gold
resources of India were chucked away by him. May I repeat it to him.

with all humiliation, but with all the emphasis at my command, I repeat

that charge again. I say that the Finance Member by following the policy

which he has followed has deliberately frittered away India’s gold resources

to the extent of 256 million pounds and he has done that only for one pur-

posa and one alone, namely, to maintain the 1s. 8d. ratio. S8ir, the Finance

Member asked ‘“What is wrong about it? I collected those 25 million

pounds for you during the previous two or three years. I kept them in

T.ondon and 1 have used them for the purpose for which I collected them.

I parted with the gold resources of Tndia in order to maintain the 1s. 6d.

ratio.”’ Now, 8ir, I do not wish in any way to annoy the Finance Member,

but all that T oan say is that that explanation is nothing short of adding in-

sult in the injury done to India. Tt is bad enough to have frittered away 25

miilion pounds worth of; our gold resources; but it is an insult to this House

to try to justify it and say ‘‘because T collected it in the past two years,

I am justified in having frittered it away.’’ I submit that if the Finance

Member collected 25 million pounds of our gold resources in the previous

two years, any other country similarly placed as India which had a Finance
Member would have done that. If there was not an ineffective ratio on

the Statute, if the Government of India had not persisted in keeping the
ineffective ratio on the Btatute of 2 shillings to the rupee, these 25 million

pounds need not have remained in London in the form of sterling securities

in the Paper Currency Reserve, but might have come to India as gold.

Now, what was it that justified the Finance Member and the Government

of Tndia parting with these in s manner which was avoidable? Is it con-
tended, Sir, that they had the consent of the Assembly in order to maintain

the 1s. 8d. ratio? Tt was all done by executive action, and T submit again
that that charge will always lie at the door of the Finance Member of
the Government of India in the year 1926-1927 that in order to maintain a
ratio which was pre-conceived and pre-arranged between the India Office
and the Government of India, 25 million pounds worth of India’s gold

resources were deliberately, and avoidably, frittered away.

’

But T have one explanation and one apology to make. It is a subject
which vou know, Bir, and you spoke to me sbout it. Mr. E. I7. Price to
whom I referred on the 8th of March has written to me and pointed out
that my quotation from his correspondence in the newspaper as given on
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page 1891 of the Proccedings of the Assembly of 8th March 1027'is due
" to an error. I there said, Sir, that Mr. Price had said: '
*“ that the salaried European with children to educate in England regards Bombay's
action as little short of criminal.”
Bombay’s action, Sir, in this matter was that a few people in Bombay took
the lead in pressing for the 1s. 4d. ratio. Mr. E. L. Price, writing to me
on the 15th of March, points out

Mr. H. G. Cocke (Bombay European): This year?
Sir Purshotamdas Thakurdas: After this quotation was made by me.
Mr. H. G. Cocke: What year? 10277

Sir Purshotamdas Thakurdas: Did my Honourable friend think that I
gave the quotation of 19267 I was not in India in March 1926:

*“ The quotation yon now refer to was the Stafesman's own comment on my state-
ment that Government in October 1824 had prevented the rate rising above 1#. 6d.
I am in no way responsible for that comment. I repeat my assurance that I¥never
said or wrote anything of the kind and that I never even considered such a point as
affecting the issue. I shall be obliged if you can see your way to clear me from the
imputation.'’

I hold in my hand a cutting from the Statesman of Calcutta, dated Decem-
ber 14th, 1926, from which I took the quotation made by me on the Bth
instant. The particular sentence appeared to me and has appeared t
several other friends to whom I have shown this cutting a8 being a quota-
tion from Mr. Price’s letter. I now have great pleasure in saying that this
is not a quotation from Mr. Price’s letter, but it is the opinion expressed
by the editor of the Siateaman in one of the small leading articles or smail
notes editorially published in that paper.

Mr, K. Abhmed: But Mr. Moore differed from you.

8ir Purshotamdas Thakurdas: It does not matter. Let my Honour-
able friend follow this, and keep quiet if he wants to get on faster.

(Laughter).

Now, 8ir, I particularly and specifically want to ask the Finance Member

if he thinks he has treated this House and especially this part of the
~use even with some consideration which was due if he wanted Members
to consider the question fairly and without prejudice, if he has treated us
fairly when he asked to be allowed to waive his right of reply to the debate
on the ratio amendment which necessitated his omitting to give replies to
the six questions which I had put him and which I understood he agreed
to answer. Need I repeat, Sir, those questions? I would rather not repeat
the questions, because I think they may take more time. Those questions
are printed on page 1804 of the proceedings of the 7th March. May [ ask
if he is prepared to give us replies to those questions, because whatever the
result of the votine mav be, I think it is due to those who hold the opinion
that'1s. 4d. was right that the Finance Member’s replies to these questions

should be on record? - ¢

My friend Mr. Moore said, 8ir, that if you had the lower ratio of 1s. 4d.
on the Seatute, you depreciate the silver savings of India. That was on
the 7th March. I interrupted him and nsked whether he really thought
that, with the lower ratio of 1s. 4d. on the Statute the silver hoardings or
savings of ‘the poor masses of India about whom he undoubtedly is so
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solicitous were depreciated. Mr, Moore then sgid that he thought that
the silver hoardings in the shape of rupees would be depreciated, and he
estimated that these silver rupees hoarded by the masses of India may be
in the neighbourhood of 100 crores. May I put it to Mr. Moore whether,
if he is 80 very anxious about the rupee coin being depreciated by the ratio
of 1ls. 4d., Mr. Moore will agree with me that the silver ornaments of the
masses of India undoubtedly are depreciated in rupees at the higher ratio
of 1s. 6d., and if my friend agrees with me there, may I ask him to make
& very rough calculation—and 1 know he has a very efficient staff in his
office for that purpose—as to what is the amount of silver ornaments and
other silver holdings of the people of India as against 100 crores of coin
rupees which he estimates the masses have in hoard? I am sure he will
find that the amount of silver ornaments and other silver hoardings go
intc multiples of 100 crores of rupees. But there is one thing more.
Even that 100 erores of rupee coins which my Honourable friend Mr. Moore
estimates, I submit to him is an exaggeration and at best only a figure
which ean be classed as guess work; the other figure regarding the ,value
of silver ornaments is a matter of practical knowledge of anybody Mr. Maore
may choose to consult. So if Mr. Moore is anxious that the silver savings
and ornaments of the masses of India should not be depreciated, I suggest
to my Honourable friend that he does exactly this by voting for 1s. 6d.
And the harm he thus causes to the masses is much greater becauss the
coined rupees are estimated by him at 100 crores at the best, while the
silver ornaments are worth several times that.

The Honourable the Finance Member asked me if I thought 1s. 4d.
gold had been effective for the best part of 26 or 28 years, from 1888 up to
date. I suggested to him that when he differed from me he was thinking
of 1s. 4d. sterling in the intermediate period. I should like to get clear
asbout this, There is not room for difference of opinion. From 1848 tc
1917 we were round about 1s. 4d. gold. The whole question is, what hap-
pened between 1917 and 1921. I have got, 8ir, certain charts and certain
other material available to me, which show that, barring a very short period,
1s, 4d. gold and the proximity of 1s. 4d. gold was what the exchange rate
ruled at; but even for this I would appreciate official figures from the
Finanoe Member for the record of this House, and I request the Finance
Member ‘to give us figures regarding 1s. 4d. gold and not regarding 1s. 4d.
‘stbrling. - It is kmown thét since October 1924, when 1s. 4d. gold wds
dekberately passed over by the Government of India, as it now turns out to
be by arrangement with the India Office, it has been higher than .1s. 4d.

gold.

My Honourable colleagues - Mr. Birla and Mr. Jamnadas Mehta and
I took considerable pains to prepare this statement showing the rupee
expenditure and the expenditure of the Government of India converted into
go'd at the.rates of exchange ruling according to Government statistics again
on the 1st of March each year. The years are-1028.24, 1924-25, 1025 26,
1026-27 and %927-28. . Beveral Members from this side of the House re-
quested the Finance Member either to correct or to confirm this statement.
The Bonourable the Finance Member said that in another place he had
given a very full reply to this. I, not having seen a report of that reply,
at the time this question was raised, was unable to say anything. T have
now in my hend a report of the Council of State debates of the 5th March.
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1927. From page 467 thereof T see there is a small paragraph in which he
8uys &

‘1 have attempted du.rinr the course of to-day to work out a true comparison
between our expenditure in 1923-24 and to-day,” )

anhd he then goes on to refer to the basis of 1914 prices, and he congratu-
Intes himself that the excess in commodity prices on the 1914 basis is as
little as he makes it out to be. Even there one would have appreciated it,
if he really wanted the Legislature of India to judge this question fuily in
the light of figures if he had put before us a statement prepared on parallel
lincs, or if he could have improved upon that, and let us decide which of
the two methods of calculation was correct. But I wish, 8ir, to ask the
Honourable the Finunce Member whether he is not adding to the con-
fusion which already exists in the minds of some who have not had time
to study this question by bringing in ‘‘commodity prices.”” Comparison
with 1914, Sir, does not give us any idea of this question. The whole com-
parison is between 1923-24, which is the budget yoar perhaps coinciding
with the report of the Inchecape Commitiee, or immediately following it,
and the present one. Even if you go on the commodity prices since the
1st of March 1923, and I remember that the report was submitted to His
Exceliency the Viceroy on the 1st of March 1928, the fall in world prices
and in prices in India has been as follows: In Great Britain on the 1st
of March 1928 the index number of prices was 163. In December 1926
it was 147. In America it was 150 in March 1928, and last November it
was 148. In India on the 1st March 1928 the index number of prices was
181, and last November, 1928, it was 146. Even from that point of view
the rupee has been heavier, has been able to buy more, and I subtmit that
there has been no reduction in expenditure in rupees on which the Finance
Member can congratulate himself. I feel that the comparison by conver-
sion of the rupee into gold at the current rate of exchange on a certain
day .in that year—and tYie Finance Member may if he chooses take any
other date instead of the 1st of March—is aoccurate and correct, and I
ean assure him that, before I and my friends put forward this statement,
we gave very serious thought to it, and we were completely convinced that
the argument which is made out by these figures is one which cannot bo
easily met. At any rate I feel that the Finance Member might have met
us by putting before us a statement calculated on the lines that he wished
to  make out. Even; speaking in the Coumcil of State, he says: *“1I
have not got the exact figures’’. Surely, Sir, when we are considering the
question of altering the standard of monetary unit in the country for ever
herenfter, it was almost the duty, if T may say so, of the Finance Member
to put before us caleulations on such basis as he thought was warranted.

8ir. we have got to-day the Royal Agricultural Commission sitting. I
have not the least doubt that any effort made by the Government of India
to improve the lot of the agriculturist is welcome, but I wish, Sir, to read
to the House just one paragraph from a letter which T received since I
arrived here from a missionary gentleman not very far from here, who is
running special classes in order to give. training in bette? agriculture to
agricu]tuﬁbi:s in the villages. He says in the letter, dated 19th February:

*1 am most anxions abont the futire of agriculture and ita enormous exporta.
These can only be paid for through the usual banking system and that must clearly
mean an intolerable loss to the farmera of India. ' What is the use of onr teaching
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improved farming to the boys and trying to uplift the villager if his profits are to
be filched from him by ways and means that he canmot u d or . It would
be heart-breaking to carry on rural education for the purpose of bolstering up

budgets.”’

That, Sir, does not come’ from an Indian politician; that, Sir, does not
.conie from a member of the Currency Lesgue; that, Sir, comes from the
heart of a white man, and all credit to him that he frankly declares that the
method by which the 12} per cent. is being taken away from agriculturists
in a manner that he cannot resist, discounts for years to come what little
can be done by way of education or by way of providing the agriculturist
of India with a little more up-to-date method of farming. I have, Bir, a
telegram from Karad, District Satara, from the Ogale Glass Works, manu.
facturers of glassware and hurricane lanterns, who I understand manu-
facture something like 1,000 lamps a day, similar to hurricane lanterns.
They say: , '

“ Qur industry hard hit owing to proposed currency legislation, strongly oppose
1s. 64. rate, reversion to 1lx. 4d. absolutely necessary.'’ '
Another one says and it is the Kirloskar Wadi people this time, the very
onterprising muanufacturers, Sir, of the Deccan. They say:

‘“ Our industry, specially bolts, threatened with extinction owing to proposed cur-

! i ls. 64.”

rency legislation. Strongiy oppose la.

But, 8ir, the strongest and, perhaps the most touching wail comes from
Jaipur. T received a telegram about the beginning of this month com-
municating to me, Sir, the resolution passed at a meeting of merchants
in Jaipur. That telegram was confirmed by a letter. The letter says:

* The principal industries of this town are :

1. Manufacture of precious stones

2. Painting

3. Dyeiny

4, Artistic brassware.
All these products are ox]ported in large quantities to overseas markets, and since we
are required to quote values in the English currency we now get only Rs. 13/5/4
instead of Rs. 15 for every £ sterling. It is certainly in our discretion to raise prices
so as to adjust them to the present ratio, but averzwhere trade is so slack that we
have to lower rates rather than think of increasing them and even then we can hardly
induce any appreciable business. This cut of 10 to 14 per cent. as the case may be
in the invoice value therefore practically forbids business and thousands of artisans
have been thrown out of employment and acute misery prevails in the town.”

Bir, since the ratio wnendment of 18. 4d. was thrown out I have had during
the four days’ holiday last week an interview or rather a visit from the
Assistant Secretary of the gold thread industry in Benares. He told me a
tale, 8ir, which made me feel very miserable. He said that in Benares the
gold and silver thread industry which is the pride of India and.is certainly
the pride and a great source of prosperity in Benares till now, has been
carrying on since the last two years with considerable difficulty. In
Benares the bad effects of the 1s. 8d. ratio are now being pereeived to be sc
onerous that the people concerned in this industry specially deputed him
to interview legislators in Delhi. He said to me that although 1s. 6d.
hes been prevalent for the last two years or so the people there were hop-
ing that when the legislation comes up before the Assembly a change would
ba made; but that since the ratio nmendment of my Honourabfe triend
‘Mr. Jamnadas Mehta was thrown ouf those who are interested in importing
this gold thread from abroad have got more bold and have begun to- quote
Yower .for imported articles. This person who was specially -sent from
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‘that Association told me that their great apprehension is that out of the
/20,000 artisans in Benares affected, of whom half are Hindus and the other
haf are Muhammadans (Julais), very nearly a considerable proportion will
soon be on the unemployment list.

Mr. K. Ahmed: They are all religious minded.

Sir Purshotamdas Thakurdag: That does not matter. You try to live
on religion and let us see about it! -8ir, I could not do better than direct
-this special messenger from Benares to the Department in whose care local
and indigenous industries and local labour are; I directed him to the
-Honourable Member in charge of Industries and Labour. But, Sir, the
maleffects of this does not stop there.

Mr. President: With what result?

Sir Purshotamdas Thakurdas: The result was not so encouraging—that
much I may tell the House; but I have a sufficiently woeful tale to tell

without this and I may leave the Benares weaver to the Honourable Mem-
ber opposite.

The Honourable Sir Bhupendra Nath Mitra (Industries Member): This
gentleman did not come and see me. -

8ir Purshotamdas Thakurdas: I may supplement that by saying the
gentleman informed me—and I have no reason to disbelieve him—that he
called twice at the house of the Honourable Member and that the first
time he was told to come the following morning at 8, and when he went
there again on the following morning, the patawala told him the Sahib had
gone to the Lat 8ahib! .

Mr, President: At 8 o'clock in the morning ?

Sir Purshotamdag Thakurdas: Yes, Sir.

The Honourable 8i~ Bhupendra Nath Mitra: It was up to this gentleman
to write and ask for. an interview. As a matter of fact I received no letter
from him. If he came to the house and talked to & patewala I do mot
know anything about it.

Sir Purshotamdas Thakurdas: There was no time to write a letter. The
man went there himself and sent in his card. I am quite prepared to
believe that the Honourable Member knows nothing about it. Perhaps his
personal assistant gave the visitor the reply. I have a letter from the
Indian Merchants’ Assnciation of Bingapore dated 14th Fekruary,. 1827.
It says:

“T beg to inform you that the following Resolution was unanimously passed by
the General Meeting o{ this Association held on the 12th instant :

‘ This (Gieperal Meeting of the Indian Marchants’ Association emphatically protest
_sgaingt the recommendations of the Indian Currency Commission to fix the rate of
exchange at 1s. 6d. per rupee which will not only inflict untold injury to the Indian
trade in this part of the world but will also adversely affect the thousands of wage-
earners here to the extent of Rs. 20 on every bundred dollars remitted to India'.”

T have an eldborate memorandum here attached to theyletter. I do not
propose to trouble the House with that.

Now, *8ir, against these opinions what have we got? Against that of
course we have the opinidn of the Government of India who have endorsed the
Majority Commission’s Report and I submit that since the majority report
was signed the conditions that then prevailed and that prevail to-day are
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substantially different. There has been a furthér fall of prices since Tth
July last, but we have in any case the opinion of the Government of
. India, and we have, BSir, the opinion of the Associated: Chambers
of Commerce. Now, I do not wish, nor do I think it is right for anybody
to say that when I mention the Associated Chambers of Commerce I am
trying to bring up any question which is a racial one. Whilst I am the last
person to raise any racial question I also think that it is wrong to overlook
that owing to the divergent interests of India and of Europeans or Britishers
in India there are contrary opinions. It is wrong not to mention these
differences or to avoid them at this juncture. Now my Honourable friends
of the Associated Chambters of Commerce presg for 1ls. 6d. beeause that
rate benefits them. It is no use anybody saying “‘No."’ The Lords of the
Treasury themselves said so, and surely, Sir, they were not Indians, nor
were they Bombay men, nor were they politicians. Against these opinions
coming from people who are interested in the uplift of agriculture, people
who are interested in small and big industries, people who are interested
in guch industries as the Benares gold thread industry and Indians abroad,
the Government of India and this House, Sir, has thought it proper to
pass and put on the Statute-book the 1s. 6d. ratio. I therefore have
nothing more to add except to repeat for the purpose of record that this
Bill containing as it does this ratio cannot possibly have my approval.

Bir, I feel that there is a lesson to be drawn from what has happened
till now. The Honourable the Finance Member speaking before the House
on the 22nd January, 1925, said as follows:

* There are comparatively few people who claim a deep knowledge of Indian
currency and exchange; there are perhaps even fewer who possess it. Yet currency
enters into our every-day life in a way that hardly anything else enters. We all know
what a rupce and an anna look like. Yet I think it is probably a subject about which
less is known than any other subject in India.”

Those were true words and it has now been proved by some speeches
at least in this House that the Honourable the Finance Member when he
said the above in 1926 was saying something with which we all must agree.
But I submit, Sir, to the Finance Member that unfortunately the ignor-
ance of the masses of the people and the ignorance at least of some Mem-
bers of this House in connection with the currency question has been his
opportunity. If only, Sir, the people could understand what has been done
to their currency sygtem during the last four years, I say that this House
could not have dared to pass the 1s. 6d. ratio in the manner it has done.
I admire the candour and I admire the frankness of my Honourable friend
over® there from Caleutta  who pulled the legs yesterday of some of us
who had tried to give our thought and a good deal of our time and money to
the study of this question. He reminded myv Honourable friend Mr. Jinnah
-about what he had said about experts. My only pity is that Dr. Buhrawardy
from Bengal should think that even Romesh Chunder Dutt and Dadabhoi
Naoroji and Gopal Krishna Gokhale were not authorities whom he could
follow: and he decided for reagsons which he never put before us that he
would follow the reasons and the rearoning advanced bv the Finance Mem-
ber. It may be, Bir, that the Honourahle the Finance Member is proud—
perhaps justifiably—that he has at least impressed some Indian Membprs
of thig House. It remains in the lap of the future to know and to decide
whether the Finance Member can be proud about it or may havesto be sorry
about it in the future.
' But as against this anxiety on the part of some Indian Members of the
House to keep open minds and not to learn even up to the day when the
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voting comes on, there is a very remarkable spectacle that you see on the
- other side. The Europeans all over the country have studied the question
and are mostly for 18d.

8ir Darcy Lindsay (Bengal: European): Who says so?

Bir Purshotamdas Thakurdas: I will say so immediately if the Honour-
. able Member will allow me to.

Mr, K. Ahmed: But some of them are voting with you.

8ir Purshotamdas Thakurdas: Yes; | will dea! with them if Mr. Ahmed
will have some patience. Every newspaper conducted by Europeans has
been for 18d. and has some fault or other to find with Bombay and the
alleged Bombay interests as being all for selfish purposes. My Honourable
friend, Sir Darcy Lindsav said, ‘“Who says so?”’ 1 am awarec and I am
very grateful for the three exceptions in his group who will be remembered
for ever by India as Europeans who had the courage of their convictions,
who thought right and who did what they thought. Not that I in the
slightest degree challenge the honesty of purpose of the nine other members
in that group. [t is possible—and I repeat it every time—that they all
must have votéd according to their convictions. I concede that those who
voted for 18d. may have alao had the courage of their convictions. There
is no use

Bir Darcy Lindsay: How is it ‘only thev who have got the courage of
their convietion?

Bir Purshotamdas Thakurdas: Siinply because of this, that we know
that it wants a strong will. 8ir, {0 go sgainst what the Government want,
because there is the social life and the life outside this House for Euro-
peans. I am quite justified in paying a special tribute of admiration to some
without challenging or in any way doubting the bona fides of the others.
I say they all may have voted honestly, but I am quite entitled to admire
those who rose to the occasion and voted with Indians, irrespective of
what it may menn to them in their social life or personal interests.

Now, while as agsinst this generally united effort and front, afid as
ngainst this expert knowledge which was acquired by almost every Euro-
pean in the land, either newspaper or individual in India, the Indians, Sir,
had open minds. The Indians could not understand the question, and the
Indians had other considerations. They may all be equally genuine.
Nobody wishes to doubt anvbody else’s honesty, and least of all, Sir, 1 be-
lieve that if I claim that what I say and what I do is honest, T must give
the same credit for honesty of purpose to the other man, and I give him
the greater credit in cases where the other person differs from me. The
obvious lesson, 8ir, is that unity has been strength wnd ¢he contrarv has
been weakness and the case far 1s. 4d. has been lost for India through the
latter cauge. I only hope that this will lead the country on to greater
effort to study the question so that Indians may before long discover that
after all ignorance in this matter of currency questions is perhaps an
ignorance which costs the country most.
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8ir, a Bengal newspaper has a leader in its issue of the 9th March. It.
says:

“ Every oountry endeavoura to stabilise at the point at which exchange has been
y over some considerable period. There ia no other method known to statesman-
ship that does not bring widespread ruin and immeasurable economic disturbance.”

The question in this case to-day before India is whether it is 18d. on
the Btatute-book which will bring widespread ruin and economic distur-
bance or whether it is 16d. which would have avoided it. Nobody wishes ta
to do any sort of prediction in this matter. I made my best effort to put
before the country and this House my views as they not only struck me
but as they almost oppressed me. As I said, the other day, it was for
this House to accept my views or to reject them.- The House having
mjected the same, I feel personally that the responsibility as far as I am
concerned is over. I only wish that the Finance Member feels as much
relief as I do; because I am sure the question which now stares him in
the face is, when is he going to borrow in London in order to maintain the
18d. ratio? After all, the resources left with him are £5§ millions sterling
in the Paper Currency Reserve. Barring that, there is £22} millions of
gold in India and there is the £40 millions sterling in the Gold Standard
Reserve. Whether the Finance Member will turn to that solid gold in
India and export it to London is not a matter which I know of. That he
will not touch the Gold Standard Reserve lightly we know from past exper-
ience. The £5§ million in the Paper Currency Reserve cannot help him
very much; and when he borrows mext in London to keep up exchange, I
am sure, Sir, that he will not value his victory of to-day as much as some
of hig followers wish to. I have no option but to withhold my support to
the third reading of this Bill.

Mr. Arthur Moore (Bengal: European): Sir, my only reason for an -
intervention, which I will tryv to make as brief as possihle, is that my
friend Sir Purshotamdas Thakurdas directly challenged me on two points.
I am a very great admirer of the tenacity with which my Honourable friend
sticks to his point; and I will try to put this question of the silver savings
again as simply as possible. I ask Honourable Members to put aside for
s moment their views about 16d. or 18d. and simply make up their minds
on this particular question. Now, Sir, the point I made was this: the
silver savings of India are, as we all know, of two classes; they are orna-
ments and coin. I quite agree with my Honourable friend that the official
estimate of the hoarded coins which is about Rs. 100 crores, is a guess,
and np one can know precisely how much it is. But we do know that it is
s vast sum. Now, I understand that my Honoursble friend does not
attempt to contradict my argument that, if you depreciate vour rupee
from 18d. to 1s. 4d. you will reduce the value of those hoarded savings by
11 per cent. That is an absolute dead loss in gold value, and there is no-
way either of getting away from it or ovur(’? or under it. What was also
in my mind was this, that the people of Indla have been called upon for a
great manv years past, owing to the tremendous fall in the prices of silver
in the last part of the 19th century, to fuce a large depreciation of the
other part of their savings, which—again I agree with my Henourable
friend—are also a verv vast unknown quantity. Thev had to face that
loss. Now, having faced that loss, are they to be asked to facer a further
loss in the coin part of their savings? As regards the gain or Joss in the
value of their ornaments through the depreciation of the rupee, surely my
Honourable friend is bound to agrce with me that it does not really srise.
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T quite agree with him tHat if you depreciate your rupee, for every pound’s
worth of silver ornaments that you try to sell, you will get Rs. 15 instead
-of Rs. 18-5-4. But surely it has already been agreed, it 18 common ground
on both sides of the House, that once the adjustment takes place, the
purchasing power of the Rs. 15 will be exactly the same as that of Rs.
18-5-4. Therefore, Sir, to suggest that a loss which is purely a rupee loss
owing to an appreciation of the rupee is comparable with the gold loss which
you will undoubtedly suffer by having your coin actually depreciated is
not right. They have suffered in the reduction of value of their silver orna~
mente in the last century, owing to the fall in the price of silver, and they
should not now stand to lose by a reduction in the value of the rupee. But
they are not called upon to face any further fall in the value of their silver
ornaments. I say the value will romain the seme, once the adjustment
" takes place. '

ot

Sir Purshotamdag Thakurdas: Fxactly; that means adjustment is the
~whole point.

Mr. Arthur Moore: Now, Sir, one further point was raised by the Hon-
ourable Member at considerable length in reference to Europeans and the
imterest or supposed interest of the Europeans in the 184. rupee, and I
understood him to quote from an ‘‘Occasional Note’' which appeared in the
.Statesman. Now, the crime, I understood him to say, was Bombay'’s
action in this matter. The version that the Honourable Member gave us
of this action was that Bombay took the lead in pressing for 1s. 4d., but if
‘he will re-read Mr, Price’s letter and if he will fe-read the paragraph, he
will find that nothing so vague as Bombay taking the lead for pressing for
1s. 4d, was mentioned, but what was referred to definitely- was the spevu-
lative action of Bomtay in sending abroad a great deal of money at 1s. 8d.
in order to reduce the value of the rupee. It was not propaczanda that was.
referred to at all, It was the definite speculative action of Bombay for the
purpose of bearing the rupee. ' )

Sir Purshotamdas Thakurdas: Sir, may I pass on to the Honoursble
Member the article fromm which I read, and nsk him to read it out so that
the House may judge whether the construction he puts on it to-day is
justified by this article?

Mr. Arthur Moore: Tf the Honoursble Member will pass it to me, I
will read it.

8ir Purshotamdas Thakurdas: Will vou rend the whole? Tt is as true
a eopy as the House is accustomed to.

Mr. Arthur Moore (roads):

*“ Mr. E. L. Price, who has lived in the Bombay Presidency for more than twenty
and may be supg;»:ed to know what he is talking about, tefs us that ® when
Eombay..\il ungenerous, Bombay is ungenerous to dementia.” This is not pleasant hear-
ing, but. Mr, Price gives chapter and verse for his statement. He reminds Bombay
that while the e it not to fall bolow 1s, b§d., on the other hand it is not to rise
above 1s. 6 5/16d. ‘ Of rupees at 1s. 6 3/16d. who took more advantage from 1024
‘to February, 1826, than Bombay?" he caustically inquires.”
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That is not propaganda. L e
“Mr. Price reproaches Bombay for ingratitude to Sir.B:siJ-BdlnEett:to!"ﬁoﬂdins
" uplimited rupees ' so as to ‘_Fravant the rupee soaring to la. .7d. or even 1s. 8d. The

salaried European with children in England to educate regards this action as little
short of criminal.” i o

Sir Purshotamdas Thakurdas: Where does the remittance question oomse .
in here except .

The Honourable Sir Basil Blackett: May I suggest that the action whickl

was little short of criminal was my action in preventing the rupee from
rising above la. 6d.? '

8ir Purshotamdas Thakurdas: That is what the Statesman says. I am -
glad the Honourable the Finance Member agrees with me.

Mr. Arthur Moore: Passing from that immediate controversy—(laugh-
ter)—no, Sir, I am not passing because I am afraid of the issue, because
1 think I have proved my point—passing to face the issue in a mare radical
sense—what is the supposed crime of the Europesn in preferring a la. 6d.
rupee? I notice that there is -

. 8ir Purshctamdas Thakurdas: On s point of personal explanation, Sir.
I never said that Europeans were ‘‘criminally’’ guilty of anything. That
is what Mr. Moore in his paper the Stateaman charges the Finance Mem--
ber with. : "

Mr, Arthur Moore: Sir, I am not dealing with the paragraph in the
Statcsman. I am dealing with the Honourable Member’s speech which was
-of an extremely racial character. The Honourable Member has deaired to
raise prejudice ugninst Europeans over this matter. (Cries of ** No, no.”)
Yes, Sir, he has most definitely done so. T wish to examine his point. .It
is apparently no crime for Bombay to remit home at 1s. 8d. in order to
make a profit, but he has a great objection to a salaried Government official
getting the higher benefit. - (Lt.-Gol. H. A. J. Gidney: ** Shame.’’) Now,
Sir; 1 can understand people wanting 1s. 4d. for the sake of India but I
cannot understand them wanting ls. 4d. merely for the sake of injuring
Europeans serving in this country. And what does this higher ratio really
mean? Sir, I tred to put before the Honourable Member in my original
gpecch the interchange of goods and services. All it means is this, that a
man who has got his children to oducate at home and who remits his rupees
in order to get sterling at home, makes these English schoolmasters and
Enclish tailors and bakers, and English landlords accept léss goods and
gervices, rendered in India and give more in exchange of their own goods
and services rendered in Encland. Is that doing ary injury to India?
(Laughter.) The Honouruble Member tries to avoid the point.

Sir Purshotamdag Tha%urdas: Thero is no point in it at all.

Mr. Arthur Moore: I think the Finance Member will entirely agree
with me.

Sir Purshotamdas Thakurdas: Will he?

Mr, Arthur Moore: During the intcrval there will be depreciation.

fir Purshotamdps Thakurdas: Ack him. .

Mr. Arthur Moore: If vou depreciate the coin of your own counfry, you
are lowering the value of the goods and services of that country until gold
prices have adjusted themselves. That is entirely an incontrovertible fact
and the Honourable the Finance Member absolutely agrees with me.
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The Honourable Sir Basil Blackett: As now stated, I do, Sir.

Mr. Arthur Moore: I am only responsible for my statement. 1 quite
sgree that once your ratio is adjusted—we are all agreed as to that—it will
make no difference. But what will uctually happen now if you depre-
ciate your rupee, is that during the interval of time the goods und services
of England will have their value enhanced as against the goods and services
of India. What the Honourable Member is trving to do, if ‘he depreciates
the rupee, is to benefit the cold weather tourist. The tourist brings out
hik pounds and his dollars and gets more rupees, and will be able to make
thie hotel keepers and shopkeepers and agriculturists and everybody else
in India work for him for less money during the period of adjustment. That
is what the Honourahle Member is trying to do. He prefers the cold
weather tourist to the man who is giving his services to India,—except of
course in the case of Bombay remitting home! Well, Sir, I am very sorry
indeed to hear this racial argument developed at such length. Obviously
any advantage does not concern merely the European. It concerns all
money remitted from this country in foreign exchanges, and therefore it
benefits not merely the European but all the holders of goods and services
wandered in India as against foreign countries. I do not see how the Hon-
ourable Member can escape from his own argument. If it benefits the
European remitting from this country and buying foreign exchange, obvi-
ousiy it benefits any Indian doing so.

Sir Purshotamdas Thakurdas: Certainly it does.

Mr. Arthur Moore: Is that not an appreciation of Indian goods and.
services as against goods and services rendered by foreign countries?

Bir Purshotamdas Thakurdas: At whose expense? That is the whole-
question.

Mr. Arthur Moore: At their expense until the adjustment is made. The
whole question in thie issuo, which has been argued over and over again,
is the interval in the passage from 1s. 6d. to 1s. 4d. That is the time
when money is to be made and money is going to be lost. That is the time-
when some people stand to get richer and other people stand to get poorer.

Sir Purshotamdas Thakurdas: And a permanent increase in the burden
of the debtor.

Mr. Arthur Moore: The Honourable Member has made very definite
allusions to the views of Europeans. I was surprited to find myself des-
cribed apparently by him as one whose natural tendency was to support
the Government. But I think, Sir, that the majority in this House are
not really influenced by these very intense racial appeals which have been
made. We who git bohind Sir Darey Lindsay do not claim to have the
same intense Indian patriotism as Members who sit over there.  That
would be an insulting and excessive claim to make. But we do claim that
we love the land we live in, and that in this issue, as in every issue that
has come before us, we are thinking of the land we live in, and we are not
thinking of the interests of any country, even our own country across the
water, in prefcrence to India. (Hear, hear.)

Sir George Paddison (Madras: Nominated Official): Sir, like my learn-
ed friend Mr. Srinivasa Aivangar I am no Pandit, T do nat approach these
questions with the weight of great economic ability, but I do wigh to rise
just now so weleome on behalf of labour and tho depressed classes—I am
sorry my friend Mr. Raja is not here to-duy—the decision that tho House
has taken. It may be, as Mr. Jamnadas Mehta has said, that we on
these Benches here represent no one and care only for our stomachs.
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Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): You misreprésent the depressed classes.

Sir George Paddison: I misrepresent the depressed classes? I am quite
ready to challenge Mr. Chettiar to sec which of us would be preferred after
I retire if we fought the elections on behalf of the depressed classes.
Wel! now, we have heard mostly about wages in Bombay town and Bombay
Presidency and there scoms to be a general idea that in the absence of a
Labour Office and an officient Bureau in other parts of India, these are
tvpical figures for India. That is a point on which I differ very strongly,
though. owing to the fact that Madras is poor and Bombay is rich, we
have not been’ able to provide the monev to have these elaborate figures
compiled for Madras in the same way as in Bombay. Even taking the
Bombay figures, 1 think from what I have seen and from what I have
heard that it must be admitted that during this interim period, about
which we have heard so much, that the -person who stands to lose, or rather
who would have stood to lose, but happily, in my apinion, will not now
lose. is the labourer, the man, as Mr. Jamnadas Mehta has said, who gets
a salary, gets a money wage. It may be that I personally shall benefit
to some extent from this,—I do not know, I hope I shall—but the persons
whom I am muainly interested in are the men on small, really small wages,
and how Mr. Jamnadas Mehta can say that I can benefit by 1s. 6d. and
shall consequently lose by 1s. 4d., whereas a man getting 4 or 5 annas &
day will not do the same, I honestly fail to understand.

-Mr. Jamnadas M. Mehta: By losing his employment.

8ir George Paddison: That is another matter. I am talking now of the
persons actually getting wages.

Mr. Jamnadas M. Mehta: Thev will lose their employment.

8ir George Paddison: So you say, but I have heard nothing whatever
in support of that statement.

Mr. Jamnadas M. Mehta: I read out & whole catalogue to show how
this will happen, and was happening.

Sir George Paddison: Why should he lose his employment? Let us
take the cotton mills in Bombay of which we have figures here, or the
people in jute. The general ideg seems to be on the opposite Benches that
the index number being 80 and so the wages ought to havé come down to
suit it. It may be that wages ought to have come down, it may be that
wages in Bombay are too high. (An Honourable Member: ‘‘ No.”’) I am
quoling from the famous minute of dissent. It is said here that wages in
Bombay are 232 against 100 in 1914.

8ir Victor Sassoon (Bombav Millowners’ Association: Indian Com-
merce): On a point of information, Sir. That is an inaccuracy due to a
misprint in my evidence before the Currency Commission. The Bombay
mill hands’ wages rose at the rate of 282, but actually the wages to the
mill hands have only rigen to something like 212. )

Sir George Paddison: Then this figure of 232 against 100 is wrong and
the figure should be 212. Is that so?

(8ir Victor Sussoon nodded assent.)

Mr. Ohaman Lall (West Punjab: Non-Muhammadan): The weal figure
is 121.
8ir George Paddison: That is what T wish to know. There seems to be
some real doubt in the House as to exactly how high these wages are, how
0
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much the increasse is since'1914. What I want to tell the cotton industry
is this, that it may be necessary, according to some people, to bring these
wages down. I have done my part in holding scales even over and over
again between capital and labour and all I have tried to do is to see what a
railway man in England told me apropos of some strike in & certain class.
of work—to see that the workmen get a ‘fair do,’ as he called it, and if it
is necessary that these wages should come down it is a matter for discus-
sion between masters and men. It is not correct to say that the wages
and prices go together, becuuse if you look at these figures—I hope they
are correct, I am not responsible for them, they are Sir Purshotamdas’s
1 pa. figures—if you look at these figures you will find that in Bengal
" for instance from 1914 (o 1918 the wages went up from 100 to
110. The prices went up from 100 to 178 and ultimately the average
wages went up to 140 when prices went up to 218 Tgey go slowly,
The. do not go sbsolutely together, as I think Sir Purshotamdas Thakur-
das has rightly pointed out in his note of dissent. If it is necessary for
these wages to come down, it is a matter for serious inquiry between the
masters and the men and perhaps they might well wait till the Tariff
Board has given their report and the exact position of the industry is known
to the men and the public at large as well as to the cotton employers, but
T do not want to stress that point. All I want to say is that if you are
going to bring down wages, bring them down openly and frankly and do
not juegle with exchange in order to bring them down. I am delighted
to see that this method of bringing down wages which is condemned by the
Currency Commission has not been carnied into effect. I do not mean for
a moment to impute any motives to any one on the other side, capitalists
or cthers. All I want to say is that I am glad that this effort to bring

down wages has been frustrated.

Now what I wanted to say earlier—while some one blew his nose and
distracted me—was this—that Bombay is not typical of India as a whole.
Now, any one who has anything to do with wages knows that agricultural
wages go up and go down very largely in accordance with the opportuni-
ties for other kinds of work that exist. Take my own case. In Lincolnshire,
the agricultural wages near Lincoln are higher than they are 20 or 80
miles away. The sgricultural wages in Lincolnshire are lower than they
are in Yorkshire because they are further away from the industrial area.
8o it'is not fair to say that Madras or the United Provinces or other places,
which are essentially agricultural and rural places, should be typified by
whut happens in Bombay. Even in the Madras Presidency itself you will
find that wages where emigration is going on have a slight tendencv to be
highcr than wages where there is no emigration. Wages are higher round
hill stations like Ootacamund where the rich people from Bombay and
Caleutta come and exploit the poor people of Madras, but in the Madras
Presidency itself I am delighted to be able to say that as prices have gone
down in the last five vears—I think it is admitted—real wages must have
gone up, because I find that money wages and the grain 8 converted
from grain into money are for the Presidency as a wholg almost exactly
the same in the last five vears. T take the average wage for sowers, trans-
planters and harvesters who are generally the people who earn wages.
I omit ploughmen, bhecause ploughmen, as Mr. Jamnadas Mehta was in-
clined to point out, are rather difficult to estimate because sometimer they
live in the house and sometimes they are small farmers and ro on. But
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the sowers, transplanters end harvesters are the typical agricultural
labourers. Five years ago the average wage for these people was 5 aunas
1 pie per man; it is now 5§ annas 9 pies. It has actually gone up and I
must say I am extremely glad to find it hae gone up. There may be
people who think that wages should have remained as they were in the
old davs. There may be people who say—and I think 1 heard & hint. to
that effect—that real wages must ultimately remain the same, I respect-
fully differ from that. If it were u fuct that real wages must remain the
same then the slave who got no wages at all would be typicul of the posi-
tion of the ordinary worker, which 1 am happy to say he is not. But in
old days, not so long ago—1 think it was 1919-20—in & district of the
Madras Presidency which I will not mention by name for fear I should
add to Mr. Prakasam’s habitual gloom, there was a strike where I was in
charge of my present job, and thc question was whether wages should be
2 annas or 24 snnas per day. And even now in Anantapur District, which
is the poorest or almost the poorest district in our Presidency, wages have
actually gone down from 4 annas to 3 annas odd. In< Tanjore on the
other hand they have actually gone up, I am glad to say. But in the
poorest district there the wages, both in grain and in money, have adjusted
themselves. -

Mr. T. Prakasam (East Godavari and West Godayari cum Kistna:
Non-Muhammadan Rural): May I point out, Bir, that B Anantapur Dis-
trict Government would not pay even 1 anna 6 pies a day for a man break-
ing stones. ' ' : ' '

Sir George Paddison: You :are talking of the famine. Does the Honour-
able Member propose as a capitalist that the ordinary wage-earner should
get exaotly the same wages as a famine coolie? That is the whole thing
I am fighting ageinst, that he should not get a mere subsistence allowance
which ‘Mr, Prakasam apparently thinks he should get. May be he can live
on 1 anna 6 pies & day. It is possible. But we do not want him to live
on 1 anna 6 pies a day. And those sympathisers with labour who talk
about wages in mills, wages in factories, wages on railways, wages every-
where, are always up against this fact that these small wages are given
to the agricultural labourers. And those are the men who under this Bill
will-not suffer. I am sure the House has every reason to congratulate
itself on this. Mr. Jamnadas Mehta may say that he has a large number
of wage-earners in his constituency. But in Madras the type of persons
whom I am speaking of—in Mr, Prakasam's and in Mr. Naidu’s constitu-
encies there may be an enormous number of agricultural wage-earners—
are not voters. None of them are voters. Therefore I say, as was said
in the House of Commons years ago apropos of India, that every Member
of this House is a Member for the labgurer and should look after the
labourer. They should therefore be very pleased and proud that these
agricultural wages are not going to go down. General wages may go downr
if it. is necessaty for them to go down. I do not say they will not go down,

- but they will not be brought down by legislative enactment. ,

One other word and I want to sit down. We have heard so much lately
about the people on our side being paid servants of Government’s brought

. here merely to record a vote, I wish, Sir, that similar chaing did not bind
any one in this House. I say that evexy man in this House—and I am
speaking now of every Member who is interested in the cause of lnbour—
would give his vote sheolutely freely and frankly without any party question

at all, as was done in the Furopean group. 0
C
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Pandit Madan Mohap Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): We are quite ready to do so. Get the Government's
Ppermission.

Sir George Paddison: Get Government's permission ?

‘Pandit Madan Mohan Malaviya: Set Government officials free to vote
ascording to their conscience and judgment.

An Honourable Member: We are doing so.

8ir George Paddison: We hear .

Mr. K, Ahmed: But I am told aomethmg else.

8ir George Paddison: Mr. Srinivasa Ivengar has told us that he is not
& Pandit which is, I understand, a title given to leaders of parties in thie
House. (Laughter.)

Mr. Jamnadas M. Mehta: Mr. Jinnah is not a Pandit.

8ir George Paddison: But even though he does not lead the party, he
reminds me of Mat Hannigan's famous and immortal relative :

‘* Who never was put out
And never was known to scold,
But if Hanmgans Aunn:
Snyn o! You can't’
e d whst. ye were told.'”

8ir, T beg this House to give the seal of its approval to the good work
that we have—I honestly and personally believe—done on behalf of agri-
cultural labourers and of wage-earners in India. (Applause.)

(Several Honourable Members moved that the question be put.)

Mr. President: Honourable Members will agree that I have allowed un-
usual latitude and indulgence to them in the debate on this Bill and I
think it is high time that the House should proceed to other business. I
therefore propose to accent the closure.

Mr. M. A. Jinnah (Bombay City: Muhammadan TUrban): Sir, I
should like to speak, but T will not keep the House for more than ten
minutes. In view of the statements that were made in the speech of
my Honourable friend Dr. Suhrawardy, I think, Sir, T ought to place on
record my answer to that speech. I do not propose to take more than ten
minutes and I ask vou, Bir, to give me that indulgence.

The Revd. Dr. E. M. H&cplmil (Madras: European): I should like to
submit that, if Mr. Jinnah is allowed to speak, T should be allowed to ‘speak
alsn in view of the attack agamst me.

Mr. President: The Chair has not the slightest objection if Honourable
Members desire still to continue. T thought the questions involved in the
Bill were fully discussed and the Honourable Members had nothing new
to sav. At everv stage of the Bill they were given the fullest latitude to

discuss these questions.

Pandit Madan Mohan Malaviya: In view of the immense importance of
the subject, I beg of vou, Sir, to allow at least an hour more for this
‘debate, sa that those who desire to speak and answer criticisms may have
-an opportunitv of domg so. 1 request you to accede to this request.
(Honourable Members: '* The question may now be put.”’) As you said,
‘we are willing to sit night after night to do our duty.
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Mr. President: The Chair regrets that some Honourable Members vet
feel that the debate should continue. In order to incet their wishes as far
as possible I propose to continue the debate for half an hour more. Mr.
Jinnali. 1 hope the Honourable Member will not be long.

Mr. M. A. Jinnah: No, Sir.

1 had really no desire whatsocver to take part in the debate uny fur-
ther, but, Rir, the maiden speeeh of my Honourable friend Dr. Suhrawardy
has compelled me at least to answer a few points that he made in his
speech.

Mr. K. Ahmed: But vou were not here.

Mr. M. A. Jinnah: | have obtained a copy of his speceh, although 1 had
not the pleasure of hearing the speceh delivered. 1 have read it Sir, it is
his muiden specell und T believe that it is the convention of every Legis-
lature that when an Honourable Member makes his maiden speech, and
when he makes what appears to be nothing but a malicious attack,
or. to use his own lunguage, when he lets loose the tongue of calumny,
the Member who is to answer is in o very difficult position. I
will therefore not eriticise him on this occuasion, because it is his maiden
speech; but [ think 1 owe it to the House to point outgthat some of the
statements which he made in his speech are not true. The first statement
that he attributed to me was this,  He said, ** Mr. Jinnalh waxed eloquent
on the infullibility and sanctity of the Tariff Bouard, which is still ringing in
my cars.” Now, Sir, I refer him to the official report and T appeal to this
House whether it is correet as to what T said on that occasion. My
friend Lala Lajpat Rai challenged the sanctity of the Tariff Board Report
and soon after he finished his speech, I said T entirely agreed with him, and
T said that the Tariff Board Ileport is not the last word, and 1 said that,
if it was fundamentally wrong or radically wrong, this House ought to re-
ject it.  Therefore, 1his statement which he attributed to me is not correct.
The second statement which he attributed to me was this. He said:

“ 1 wondor if he remembered when he appealed to the House not to sell India and
degrade the representative character of the House, but he lost a golden opportunity
of setting a good example of saving India when he walked into the lobby with the
Government to give preference to Dritish stecl.’” '

He, Sir, thua suggests that 1 deliberately walked into the Government
lobby with a view to give preference {o British steel.  Sir, it is not true.
I honestly believed that it was in the best interests of Indin and therefore
I walked into the Government lobby. and T shall do so every time when-
ever I nm convineed that it is in the best interests of Tndia.

Now, Sir, with regard to his specech, T regret very much that he has
given no renson whatsoever for his coming to the conelusion that he should
vote for 1s. 6d. The only reason thut he hns given is, he says, that it was
his common sense.  Sir, I should have expected-—and T spenk with great
deference because it was his maiden speech-—1 should have expeeted this
learned doetor t@ have given, even from the point of view of eonmimon sensc,
some grounds for coming to the couclusion that ls. 6d. is in the best
interesis of Indin and 1. 4d. was not: but we find nothing in his speech
except inveetives. Then, Sir, he said that T appealed to the Members and
swd with regard to capital and labour, ** Do not kill the goose that Tays the
golden egg.”” And he said—T take his own words,—* This argument does
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not appeal to me because for aught we know the goose may not be laying
golden eggs, but eggs of steel, or no cggs at all.”

Mr. K. Ahmed: Roifen eggs, rotten vgus he said.

Mr. M. A. Jinnah: Well, Sir, 1 hope that at a not far distant date his
goose may lay an cgg which he may be able to eat and digest.

Pandit Madan Mohan Malaviya: Sir

Mr. President: The Honourable Member has only 15 minutes within
whnich he must conclude his speech.

Pandit Madan Mohan Malaviya: Sir, this is the last occasion on which
I can express my views on the Bill before us for the consideration of this
House and I consider it a sacred duty to do so. No Bill of the importance
of this measure has come before this Assembly during the time that T have
been a Member of it wnd I have been a Member of it for many ycars. 1
wish, Sir, to emphasise that the measure which is now being placed on the
Statute-bdok—and_ the cireumstances in which it is being so placed—is
one for which th&people of Indin will cver feel sorry and will ever hold
the Govermnent responsible for having committed vpon them a great in-
jurs.  Toeonsider, Sir, that the cnormity of the evil which the measure
involves has not heen realised.  The question of tampering with the cur-
rency of the country ought to bhe dealt with in a different spirit. When
the Government decided that they should stabilise the rupee at 1s. 6d.,
what wus the course they adopted? The Honourable the Finance Member
scttled it in his own mind and the Government of Indis settled their mind
that they would fix the exchange at 1s. 6d. And what is the course which
thev adopted since that time? The course which war adopted bus been
broughi to the notice of Members of this House. THaving first decided
that Ta. 6d. should ke the rate, they appointed a sort of a Committee for
a formal enquiry. How that Committec—called the Royal Commission—
wus filled, Sir, has alrcady been stated. But T wish once more to remind
the House of it befare Members go to vole upon the Bill, that the Com-
mittee was nppointed with a definite idea as to how the Members were
likely 16 vote.  This is not an idea which we Indians alone on this side of
the Honse entertain. Fven some distinguished Englishmen have express-
ed the same feeling.  The Statist, which cannot be nceused of any hestil-
ity to the Government of Indin, drew attention o this fact. And when
the Connnission had reported, as it was desired that the Commisgion, eare-
fullv «clected with that objeet, should report in favour of 1a. Gd., what was
the further netion trken by the Government? When the Report was
published and the matter had to come before this House, how were Mem-
bers nominated to this TTouse without exception? Only thore who were
known to hold the view in favour of 1s. 6d. or those who it was certain
would vote with the Government, were nominated. I submit the Govern-
jaent fniled to do its duty by the people in so selecting Megnbers for nomi-
nation. T grieve further to say that great pressure has been brought to
bear upon gome other Members to induce them or to lead them to vote in
favour of 1s. 6d.  Now what T say is this. Where such momentous
interests are involved, the Government should have acted fairly towards
the people. They should have selected men, whatever views they might
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have held, they should bave selected men for their known probity, intelli-
genee and ability to offer an independent opinion’ upon this question, and
let them know that they were free to vote us the frec air. That has not
been done, and we know how the voting has taken place here. Even in
this House—not only in the lobbies but within the House itself—pressure
has been brought to hear upon Members to vote on the side of Govern-
ment. 1 sulnnit all this has been very wrong; and that o measurce of great
nutional importance should be pluced upon the Statule-book in such a
manner and in such eireumstances, is 1 feel o wrong to the country for
which there is no parallel.

Now, Sir, when the Comnission’s Report was published the Statist
pointed out how the 1s. G6d, rute had been maintained. The whole basis of
the recommendation in favour of 1s. 6d. is that the 1s. 6d. ratio has been
muintained for two vears. But what did the Statist say? Writing on the
7th Augnst, 1926, immediately after the Report was published, the Statist
snid :

“In January last (and also in the three preceding months) the rupee exchange was
at an average of 1s0 672034, After the month mentioned there was a decline, the
average in April being 1s. 5:878d. lu April the Government of India intervened in
support of the Exchange by angmenting their London balances against sales of rupees.
They wransferred three croves of rupees fromn the paper Curl‘(.-nc?reﬁerw-. to the Secre-
tary of State’s balunces in TLondon and nndertook to sell Reverse Councils at a minimum
rate uf 1. 53d. the rupee.  In consequence of these meisures the rate was raised to an
average of 1s. 5:931d. in July. It would be idle to pretend that in thus intervening
in support of the rupee the Government of India were not. either anticipating the recom-
mendations of the Commission or giving the Commission a straight hint as to the rate
they should recommend for stabilisation. There seems indecd strong ground for the
belief that, had it not been for the Government's action, the open market Exchange
would hawe sunk to a rvate that would probably impel the Commission to recommend
the old parity of 1< 4d. for the rupee.”’

Writing on the same subject in another place. the Stalist said:

©The vate fixed as the new parity for the rupee is 1s. 6d. though native opinion
demanded the old rate of 1+ 4d. Since April last the Government of Indin have Leen
supporting the rupee at this rate by undertaking to sell Reverse Councils at a minimum
of 1s. 03, but it is highly questionable whether the ropee would not have fallen to
1s. 4d. if the Covernment had nwot intervened.”” .

The poper forther said :

Ohvinusly che principal linle in this argument is the claim fhat adjustments
Tndian prices to o e, 6d0 rate have already taken place. The most cursory investign-
tion pf the Report's argnments in support of this elaim will show them fo he some-
what meonelnsive, We may first of all ask ourselves why adjustments <hould Le necessary.
Theory would have us believe that Exchange fluctuations are bt the reflection of
anges inoprice Tevels, and therefore that o 1s. 6d. ropeo rate had heen
arvived w1 an e resall of relative chanees that haed already oceurred in ihe Tndian
price level, Thix contention would hold wood if the rate of Exchange had heen left
to the free play of unhampered ecomomiv forces,  This has not heen the case in India.
Feor reasons which it wonld he eharitable not 1o analyse ton elosely. the poliey of
the Indian Government since the rapee became divorced from it pre-war parity of
1:. 4d. has always had as its objective. stabilisation at as high a rate as possible,
This is made clear, beyond any question of donbt. by the publication of official corre-
spondenee hetween the Seeretary of State and the Vieeroy, from which Sir Purshotaindas
has guoted fully gn his minnte of dissent.”

relative o

"Then the paper went on fo say:
»

* The decision to stabilise the rupee at 1a. 6d. gold had been made by the Govern-

ment. of India before the nppoini,nmnt.‘ of 1I,ho. Commission, and it may be recalled

that while the Commission was still deliberating, the executivo took artificial means to
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prevent a depreciation of tle rupee helow the level of la. 6d. at a time when this
depreciation would merely have reflected the general fall in gold prices that has taken
place in the past eighteen months, a fall which should not of necessity have com-
municated itself in full to the level of Indian prices. We attacked the action of the
Indian Government in these columns at the time, and subsequent developments have
strengthened our conviction that had the Exchange rate been left to the play of
unhampered economic forces, the pre-war parity of ls. 4d., and not the parity of
1s. 6d. would have heen the de facto rate when the Commission came to draw up its
report.”’

I request Members, Sir, to remember these facts that the Government of
India decided before appointing the Commission that they would fix at
18d. us the rate, for the rupee, that they took exceutive action to ain-
tain exchange at that rate even while the deliberations of the Commis-
sion were going on, that when the Report was published they took special
care to nominate such Members to this House as they knew would support
that view, and that when the deliberations were over and the voting was
taking place they still tried every mensure they could to get support
for the view that thev had adopted before the appointment of the Clom-
mission. [ ask the House further o remember, Sirv, that this is a measure
the effects of which will be felt far and wide in this country.  Sir Georee
Paddison talkéd of dabour losing if the other rate were adopted-  He does
fen kooew how industry has heen hit, how prosperity has suffered. how
the agriculturist has been hit and he does not pause to realise the
conscquences of thut want of prosperitv.  The country has suffered more
during the six years past than one can tell; and T am grieved to think
thnt &« measure of this importance should be placed upon the Statute-book
by the decision of one man or one or two men in the Government of India.
T have no ill-will townrds Sir Basil Blackett. T do not accuse him of any
improper motives; but T do submit that in the whole world it will be
difficult to find a parallel to a case like this, where the opinion of one
man, supported it may be by the opinion of another man across the seas.
brings about a vital change in the currency poliey of n country, and
where that policy is estabiished in the manner in which it ix sought to

establish it here.  There will, T submit, be no parallel to sueh n ease as
this. 1 submit, Sir, that Members of this House ought to pause, gravely
pause, before they cast their vote in favour of this Bill.  After all. Sir,
as the writer in the Stafist pointed out, in thic matter the opinion of
Indians ought to have the greater weight. Indian opinion has heen in
favour of 1a. 4d. throughout the country. The facts which were men-
tioned bv Mr. Jamnadas Mehta and those that were mentioned by” Sir
Purshotamdas  Thakurdas have made it  abundantly  clear that
throughout the country Indian  opinion is  overwhelmingly
largelv in fuvour of 1s. 4d. And, Sir, what have we seen in
this House itself? 65 votes had been cast against the proposal
of Government and 88 votes in favour of that proposale. Now, put nside
those who have been nominated with the knowledge that they were in
favour of 1a. Bd.: pnt aside also the official votes and then count and see
how the seales stand. T submit.the opinion of Government Members.
without imputing anv want of honesty to them. is determined by the
opinion which ia formed by the Finance Member.  He it is who decides
these mattars for the Government of India; he it is who represents the
view of the Government of India in this matter, and if he has decided’
that the vote shall be east in favour of the poliey that he has adopted,
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that settles the question for the Government Benches. Without mean-
ing any disrespect to any Member of the Governmient, I ask, Sir, which
Member of Government has the courage to stand up and vote against
the whip issued by the Government? Sir George Paddison says, let
there be free voting. I quite agree. If the Government will yet let
every Member vote in & manner calculated to help both the Government
and the people, according to his conscience and judgment, my friends on
this side would have been satisfied- But that was not done. The 26
official votes count as one vote—I mean one vote multiplied 26 times,
and the vote of the Finance Member represents the view of the Government
of India. Among the votes of nominated Members, B8ir, there are
gentlemen who have had an invariable reputation for supporting the
Government at oll times. There are other gentlemen who are known
to have expressed their opinion in favour of 1s. 6d- before they were
appointed.  When such has been the case, I say the Government have
pot played fair to the people. In the end I wish to draw attention to
another small quotation from the Statist. It says:

“ A reversion to the ls. 4d. parity would call for tactful and careful handling,
but that it would involve ‘ wide-spread economic disturbance’ is clearly an overstate-
ment. The majority of unsrejudiced Indian opinion is in favour of stabilisation at
the pre-war parity of le. 4d. There is, therefore, a psychological : gument in favour
of a reversiun to this rate, which has received no consideration’ whatever in the
Report. Mr. McKenna once said in defence of the gold standard that if nine people
out of ten in every country thought it was the best standard, this in itself was
sufficient reason to render it the best standard. We can only adapt this very wise
saying to the problem of India. If the majority of native opinion thinks a L. 44
rate the hest, it is the best. We cannot deny the fact that Indian curremcy must be
controlled, primarily to suit the needs and iInterests of the Indian. people. In com-
gnnm”mth these, the claims of outside creditor interests should sink into insigni-

eance.

I hope, 8ir, that Members of this House will yet realise their responsi-
bility to the people of this country and vote against this Bill. I consider,
8ir, that this measure will mean an enormous crime against the Indian

people if it is put: on the Statute-book. .

(Several Honourable Members moved that the Question be put.)
Mr. President: The question is that the question be now put.
The motion was adopted.

The Assembly then adjourged for Lunch till Tw . _
of the Clock. ’ ch till Twenty Minutes to Three

The Assembly re-assembled after Lunch at Twentv Mi '
the.Clock, Mr. President in the Chair. ety Minytes o 'II'hree. of

The Honmourable Sir Basil Blackett: Sir, we have reached the Ilast
stage of the long-protracted discussion in this House of this Currencs
Bill We have spent very nearly six davs in discussing it and whatever
our feelings inay be when we: see the Bill finallv passed frem this
Assembly, I am sure that we shall be for once unanimous on ome point-
in regard to this Bill, namely that we are glad to be relieved of itd:
presence. I shall be particularly relieved to feel that we are rid of a.
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oontroversy which I have never loved- I have always felt considerable
-disappointment that this question of the ratio should have attracted so
much attention and such warm attentions on the part of its admirers when
there were so many important subjects of intimate interest to India as &
whole which were raised by the Report of the Currency Commission,—
:subjects on which it is essential that all sides of this House and all the
best thought in the coumtry should work together in order that we may
win from the labours of the Currency Commission the advantages whinz
we all can realise are offered by these opportunities. The controversy
about the ratio has tended to obscure the immense interest of other por-
tions of the currency question, and, as I have said, I regret that it has
been a subject of controversy. I cannot altogether feel sorry, however,
that we have had these long and full discussions of an economic questicn
in the House and in the country. Sir Purshotamdas Thakurdas quoted
this morning from a speech of mine in this House at the becinning of
January, 1925, in which I gave expression to the view that there was a
considerable degree of ignorance in India, as well as in other countries,
on the subject of currency. (Sir Purshotamdas Thakurdas: ‘‘ Not other
countries.”’) I think that there is on the whole more knowledge of the
-subject in India’ to-day than there was a year ago and that one benefit
that India may have obtained from these discussions is a considerable
advence in the understanding of this intricate subject.

8ir Purshotamdas, I think, suggested that the Government had taken
advantage of the ignorance of the country to press through the Assembly
something which was against the interests of the country and would not
have been successfully pressed through if the country had understood the
subject. I think that is a little ungenerous to the Government. I do
not know of any case in the history of India in which the Government
have done more to bring the whole subject before the country with argu-
ment and explanation than has been done in the case of this Bill. I
have stumped the country on the subject and the Currency League on the
other side have also done much to bring the arguments before the country
for consideration and I claim that if the Government have been successful
in countering that extraordinarilv strong argument that ‘* Government
want 1s. 8d. and therefore 1s. 4d. is good for the country' it is because the
‘Government have done 8o much to bring the true facts before the country
for consideration. ’

This is the first opportunity that I have taken for answering the various
speeches that have heen made on the question of the ratio in this House.
It has been made a complaint against me that I have not answered some
of the arguments that have been raised. I am still inclined to olsim that
there is no argument that has teen raised in the course of this debate that
was not either answered in advance or answered by some of the excellent
speeches made on behalf of Government during these discussions. Bir
Purshotamdas Thakurdas subjected my 11 points to & full answer. I have
studied that answer and as it appears to me it is in great gmeasure simply a
confirmation of those 11 points. Hardly one of them is challenged. En-
deavour is made in places to explain away their effect but hardly a single one
-of the points is contested, and the best proof that these 11 points ware
not open to serious challenge is the fact that so far as the argument against
-the ratio of 1s. 6d. was developed in this. House on appeals to relevant
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questions, it was attacked on the point whether prices had or had not
adjusted themselves to the ratio of 1s, 6d. I claimed in the 11th point
that the only subject open for discussion was whether prices had in a
preponderating degree adjusted themselves to the 1s. 6d. ratio and that
that was a question of fact to be studied as such, and in general, the
House has accepted that view and has attempted on the one side and the
other to argue for and against the proposition that prices have in a pre-
ponderating degree adjusted themselves to 1s. 6d. Now, there is one
-agsumption which is common to those who contest that view which seems
to me to ke quite untenable. In so far as prices have not adjusted them-
selves to ls. 6d., what ratio of exchange are they adjusted to? The ratio
has not been 13. 4d. either gold or sterling since 1917. For 10 years prices
have been jumping about and exchange has been fluctuating violently, and
it seems to me to be an absolutely untenable assumption that prices were,
until exchange was stabilised at 1s. 6d., adjusted to 1s. 4d. or anything
like that. Bir Purshotamdas Thakurdas asked me this morning what the
rates of exchange have been during the period since 1916 in terms of gold.
Broadly speaking, in 1916 and 1917 they were 1s. 4d. up to August when
they jumped in terms of gold to 1s. 4:62d. They remained at that until
April 1918 when they rose to 1s. 5°60d. They remained much akout that
figure until in the middle of March 1918 they started to rise violently,
reaching 1s. 10°21d. at the end of 1919, remaining as high as ls. 8d. up
till May 1920, then dropping to practically 1s. gold during the whole of
1921. They remained at 1s. 1d. and ls. 2d. in 1922, and 1s. 8d. and some
fractions during 1928 and the greater part of 1924, when they rose rather
quickly to 1s. 4d. and a farthing in Ooctober, 18, 5% d. in Depember and
1s. 6 % d. in July 1925. How can anybody maintain that prices had
adjusted themselves to 1s. 4d. a rupee at any time during that period ?
‘The only ratio to which prices had any opportunity of adjusting themselves
in the period since 1918 has been the ratio of 1s. 6d. and the whole assump-
tion that an adjustment has still got to come has absolutely no foundation
if it .is sssumed that it is an adjustment from 1s. 4d. or something like
that. - If Sir Purshotamdes is right in saying that in so far as prices do
not .adjust themselves very quickly they take a seven year period, T
suppose it is to something near 2s. & rupee that they were previously
adjusted. . But obviously they were not really adjusted to any figure af
all until we reach the stage when Government were able to stabilise
exchange at, first of all, 1. 8d. sterling and then 1s. 8d. gold.

Sir Purshotamdas Thakurdas has also asked me to give him a reply to
'six questions,—1I think they are really nine, but some of them are in more
than one parl.  One is whether any major country in the world has
apprecinted its currency atove its pre-war ratio? I have already stated
to the House that there is one country, one Eastern country which has
full self-government which has adjusted its currency with reference to the
interests of its people in exactly the same way as the Government of India
are proposing to do in the interests of the people of India to-day. That
country is Siam which has had a currency history comparable to that of
India for the last 25 years. It is the only country where the currency
history has been very much the same as that of India because its currency
conditions are very much the same, and there with full self-ggvernment
in the interests of the people, for the benefit of the country as my Hon-
oursble friend. Mr. Kateer-ud-Din Ahmed would say, the King of Sism.
and his Council have done exactly what I have no doubt & real nationalist:
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Government would huve done in this country if it had been in our posi-

tion ‘to-dny. Tt would have fixed exchange for the benefit of India at a
rather higher level than before the War. The next question is:

. “Is it a fact that GGovernment have been able to push up the rupee to ls. 6d.
gold owing to their insistence on retaining the dead ineﬁ‘;"ctive ratio of 2s. gold on the

tatute-book which prevented gold from being tendered to the Currency Authority
in India? Is it a fact that the Indian commercial community protested against this
ever since 19227 Was ls. 4d. gold available for being put on the Statute in October:
1824 and why was that opportunity deliberataly allowed to pass?’’

The 23, ratio was on the Statute-book in 1920 and I do not think that
any sensible Government would have thought of putting any other
ratio on the Statute-book through the period from 1920 onwards when
exchange was fluctuating and it was quite impossible to maintain one
ratio or another. =~ What opportunity was there during that period of
altering the ratio however ineffective it may have been on the Statute-
book. 1 would remind the House that the ratio on the Statute-book
between the frano and gold in France to-day is 25'22 and has been ever
since 1914, That is not an effective ratio and I think never will be, but
the French have been too sensible to alter the ratio without reference to
the possibility of maintaining their currency at par, whatever new ratio
they may dpgcide on. ‘I now come to the question of what we did or did
not do in 1824. I have more than once explained the reasons of the Gov-
erament’s action or inaction in 1924 and I would add that it is quite:
irrelevant from the point of view of the discussion to-day. Even if it
were to be granted that the Government made a mistake in 18024 in not
then fixing the ratio at 1s. 4d. gold, that would not give the slightest
reason for subjecting India to all the disadvantages and losses which
would be involved in going tack to that ratio to-day. I would point out
that almost the ‘only reference that was made to the part of my opening
speech which related to the disastrous consequences of going back to 1s. 4d.
was the able addition tc it made by my friend Mr. Kikabhai Premchand
when he confirmed it from his own business experience. I should like in
that connection to put in a word of protest against the attacks that were
made on Mr. Kikabhai for having taken part in this debate and for voting
according to his conscience. Mr. Kikabhai Premchand has as much right
as any other Memter of this House to be regarded as a representative of
soind Bombay opinion and that he should be attacked because his views
did not agree with that of the vocal school in Bombay is, I think, ,very
unfair on Mr. Kikabhai and T should like to go from that to say that some
of the attacks that have been made on nominated Members generally are
grosslv unfair. 1 have been asked by more than ome of them to protest
strongly on their tehalf against these attacks.

Pandit Motilal Nehru (Cities of the United- Provinces: Non-Muham-
madan Rural): Whom do they represent?

The Honourable Sir Basil Blackett: T should like to add one word with
reference to the complaints that have teen made that pressure has been put
on them to vote this wav or that. The stories that some nominated
Members might tell as to the pressure that has been put on them to vote
for 13. 4d. would-be interesting reading. I should like very much also to
tmow just what proportion of ‘the Congress Party would have voted for

i

1s. 8d. it pressure had not beéen put on their members not to.
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Let me return to the question of what we did mot do in 1924. The
complaint is that we did not then stabilise exchange at ls. 4d. gold. My
first reply is that no such opportunity srose. At the time when the rupee
first touched 1s. 4d. gold in 1924 the value of sterling in terms of dollars
was only akout 4 dollars 30 cents or 4 dollars 40 cents to the
pound. It was known that the financial authorities in England,
that is to say the Bank of England and the Treasury, were pressing for
the restoration of the gold standard at the pre-war parity of 4.86 dollars
to the pound. But at the end of 1922 the pound had looked the dollar
in the face and had approached parity merely to recede again largely
.because of the opposition of the industrialists. There are parallels even in
England to what has taken place here—largely because of the opposition
of the industrialists—und in the autumn of 1924 it was impossible for
.anybody to prophesy whether the financial authorities or the industrialists
would be successful in the struggle that was then going on to restore the
pound to perity with gold. It was impossible to say whether the financial
authorities would succeed or whether they would fail again as they had done
at the end of 1922 to overcome the strong opposition with which they were
‘being met. In these circumstances an attempt to stabilise the rupee at
1s. 4d, gold in India would have been simply to court a repetition of the
-disastrous consequences of the attempt to stabilise it at 2s. in 1920. The
dangers and difficulties were very much the same though I agree that
they were in a smaller compass. Bo long as sterling remained at a discount
in terms of gold practically no other country in the world ventured to go
back to the gold standard. I believe that Sweden did it in a partial manner
and Bwitzerland did it, but generally speaking every country in the world
was waiting on the action of England.  And after the experiences which
India had had in 1920 it would have been a very rash step to take to attempt
to go ahead of the strongest financial country which bad not gone back
‘to gold, and the only possible policy was to wait and see what the success
of the movement for the restoration of the pound sterling to gold parity
would be. And besides, India would not have secured stability of exchange
by such action. She would not have secured stability of exchange in terms
-of sterling, in which the overwhelming proportion of India's exchange
transactions take place, and indeed of the exchange transactions of almost
all the countries in the world. With the prospect of a fall in the rupee
sterling rate to 1a. 4d. gold, when and if sterling reached parity with gold,
there wonld have been a continual tendency for money to be remitted from
India to England at the temporarily higher rate of exchange. A rate of
1s. 4d. gold would therefore have been subject to the continuous pressure
of special purchases of sterling made with a view of taking advantage of
the temporary premium. Had the advocates of a gold standard in England
not been successful in restoring parity as they were in 1925, the difficulty
of maintaining a ratio of 1s. 4d. gold in India would probably have proved
teroporarily insurmountable. Tt must be remembered that until England
gave the lead hardly one of the big countries of the world had ventured to
take any such step. That is what T have to say as regards the opportunity
in 1924. As Mr. Kikabhai Premchand pointed out, it was long before
1924 that the Bgmbav school of thought had been pressing on the Govern-
ment to take the action of restoring 1s. 4d. gold, and T have pgiven reasons
for saying that anv such action would have been simply to risk asrepetition
of the diraster of 1920. The so-called opportunity was therefore an exceed-
ingly doubtful one at the time when it is said to have occurred. It iswenly
those who are possessed of the gift of hind-sight, who knew in 1924 what

3ru.
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happened in 1925, who can be so confident of what ought to have been done
in 1924. (Laughter.) But there is another point. That is the question
“whather the restoration of the pre-war parity of 1s. 4d. offered any such
special advantages to India as its advocates claim. The ratio of 1s. 4d.
had been destroyed in 1917 and was no longer on the Statute-book. The
effect of the War had been to cause a very big rise in the level of world
prices and of rupee prices in India. It was indeed open to question whether
there were not definite advantages in allowing the exchange to rise per-
manently to some figure above 1s. 4d. thereby diminishing the extent of
the permnanent rise in rupee prices as compared with the pre-war index
nu:nber. Even the rise from 100 pre-war to the present figure of about
150 over a period of not much over 12 years strongly disturbed the equili-
brium of economic conditions in India, and he would be a bold man who
denied that high prices in terms of rupees are in no way a disadvantage
to the well-being of the masses of India. Instability of prices causes
‘much more disturbance in a country such as India than it does in the
incustrialised countries of the West. In so far as the action of the Gov-
ernment ih finally stabilising the rupee at 1s, 6d. has had tRe result of
making the restoration of harmonv between rupee prices and world prices
come about at & higher rate of exchange and consequently a rather lower
level of rupee prices, I claim that on the whole the results have been t~
the advantage of the masses of India. (Applause.) Several Members on
‘the other side have claimed that they are the spokesmen of the masses.
Mr. Jamnadas Mehta is both the Currency League and the spokesman for
the people of India. (Laughter.) Bir Purshotamdas Thakurdas, who I
know feels very strongly on this subject, has taken the advantage of hir
speech this morning to read various letters from people who agree with his
view in regard to 1s. 4d. T have had letters—I should think on the average
about 80 letters a week—from people all over India wishing me God-speed
in the fight for the masses of India, or words to that effect. I took up one
‘when I went home for lunch just now, which I propose to read to the House
on the understanding that my correspondent’s name is not required in the
same way as the names nf correspondents of Sir Purshotamdas were not
asked for, because T must say that many of these correspondents have
stated to me that for reasons which they need not go into it is important
that their advocacy of 1s. 8d. should not be made publicly known. Here is-
the letter:

“ We are watching eagerly vour fight over the ratio in the Councils and hope that
a8 begnn so vou will end with snccess. Mass opinion is with you, because the:masses
do not understand nor do they care for the avalanche of figures. They want cheap
cloth which the 1s. 6d. ratio has given them and will still give them. Local magnates
have their own axes to grind ss well. Fight them like an intrepid warrior and sense
the hliss of God's blessing. Do not be daunted by the signatures in thoussnds which
are heing gathered by these magnates.”

‘That is from -an Indian.

Mr. M. A. Jinnah: Ts that in English? He must be a very advanced
member of the masses. o ‘

The Honourable 8ir Basil Blackett: This one is in Encfish. I have had
many in the vernacular. (Laughter.) The next paint .- oo
 Mr. M. A, Jinaah: From agriculturists? ' _
~ "'The Honourable 8ir Baail Blackett: I.have had many from the agricul-
turists. ' ' !
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Mr. M. A. Jinnah: May I know in what language the agriculturists
wrote to the Honourable Member? v

The Honourable 8ir Basil Blackett: In about half a dozen
vernaculars. I do not claim to have read them myself. I have had them
translated.

Mr. M. A. Jinngh: You would not have understood if you had tried to
read them.

The Honourable Sir Basil Blackett: I do not think the Honourable
Member would understand many of them either. (Laughter.)

The next question of Sir Purshotamdas is:,

“Is it a fact that:

{a) the policy of working up the ratio beyond ls. 4d. gold has been accelerated by
the Government of India atnrving the country of normal expansion of cur-
rency during the years 1821—27? and

(6) that during the current year (1826-27) very large satual deflation of cur-
rency has taken place?" )

I ne%er can understand what is meant by normal expansion of currency.
Because during a period before the War world prices were rising steadily
all over the world, it was perfectly natural that all over the world there
should be a normal increase corresponding to the rise in prices in the de-
maud for currency and therefore there was a normal expansion of curreney
during thut period- There was an immense expansion of currency during
the War all over the world and in India partly the cause and partly the
effect of the enormous rise of prices that took place during the
War. Since the War all over the world there has been a ten-
dency for prices to fall, world prices as well as rupee prices, and ordinary
economic theory, in which the Chairman of the Congress believes so much,
would mske it olear, I think, to those who think that with a fall in prices
there must be a tendency for a normal contraction of currency. The idea
that India has been starved of normal expansion is really s fallacy which
I find it difficult to understand emanating from Sir Purshotamdas Thakur-
das after his long experience of the currency question as a member of the
Currency Commission . . . .

Siy Purshotamdas Thakurdas: if the Honourable Member is prepared
to give wayv, may I tell him that he is differing even from the Right Hon-
ourable McKenna, Chairman of the Midland Bank.

The Honourable Sir Basil Blackett: Sir, I have often been forced to
differ from that gentleman, but I do not think that that gentleman has
ever committed himself to such a heresy as that there is normal expansion
of currencv in periods of falling prices.

Honourable Meniber has seen his speech?

L
The Honourable Sir Basil Blackett: Yes, I hnvIe seen it. I wlll take am
rtunity of placing on the table, us soon as }._mve'*.hem, the figures
Svphgi-’h Sir Pursﬁotﬂmdas desires, and I think he will find that, in so far

8ir Purshotamdas Thakurdas: Why distort it thus? I take it the
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a8 they have not been already answered fully in speeches which have been
already made, the answers that will be given and placed* on the table,
will give him all the information which he desires.

I do not think that I need detain the House. which is no doubt anxious
to get on to the Finance Bill, where it will have a new opportunity of
startine trouble for the Finance Member, by ocontinuing the argument in
regurd to the ratio. I do strongly protest against accusations that have
been made against the Government of not being honest in this matter,
_against myself, against my friend Mr. Aravamudha Ayangar and others
of having bowed to some one else’'s opinion and brought
forward a measure in which they did not believe. Mr. Jinnah was full
-of quotations about ‘“His Master’s Voice’’. ' He is no doubt an expert in
his master's voice and T can leave him to dance to the tune that his
master in Bombay teaches him,

Mr. M. A. Jinnah: What about your master?

The Honourable Sir Basil Blackett: The Government have just as much
righi to say that they are acting in the interests of India and the interests
of the masses as' any Honourable Member on the other side. Government
have never approached this question from any other point of view“than
whai they, in the best of their judgment, regard as the true interests of
the masses. That we have differed very strongly from some Members on
the other side we are aware, and I am quite willing to admit the complete
sincerity of the views of Sir Purshotamdas Thakurdas and Pandit Malaviya
and others who have spoken on the opposite side; but they should do us
the credit of believing that we have done our best, within our lights, for
‘the interests of India in this matter. There is only one other point that
I would refer to. That is the question of the difficulties that are going to
srise in maintaining the 1s. 6d. ratio. All sorts of dark pictures have Leen
drawn of the results on the masses, but one that comes home to me ia the
supposed result on the Finance Department. I think the record of the
past two Budgets is some answer to those who complain that a 1s. 6d.
exchange is go fatal for the finances of the Government of India. (Applause.)
We have not borrowed in England since 1928. T think that Sir Purshotam-
das Thakurdas will remember that in their evidence given before the Cur-
rencv Commission it was stated on behalf of the Finance Department that,
80 long as India had a large programme of capital expenditure. it was
probably necessary in present circumstances from time to time for them
to supplement the resources of the Indian market by borrowing abroad.
That mav possibly become necessary. If it iz necessary, it will be neces-
gary in the interests of India. T have not made anv provision in the
Budreet: for borrowing abroad and T hope that it will not be necessarv, but
T will say this that if it is necessarv it would have been equally necessary
if the exchange had been 1s. 4d. The idea that there is any serious dif-
ference between maintaining 1s. 8d. and maintaining 1s. 4d. is absolutely
unfounded. There is one extra difficulty in maintaining 1s. 6d. and that
is the strong opposition that has heen put up by the Currency League
against the action of the Government in doing so. Apatt from that one
point of view of political difference, it is absolutMy as easy and as difficult
to maintain exchange at one rate as at another once prices have adjusted

‘themselves to that figure.
*Vide Statement printed as an Appendix to these Debates,
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Sir Purshotamdas Thakurdas: That is a verys big and ominous "if'’".

The Honourable Sir Basil Blackett: If prices have not adjusted them-
selves to 1s. 6d. they certainly have not adjusted themselves to 1s. 4d.;
80 on the Honourable Member’s own showing there will be more difficulty
in maintaining 1s. 4d. than in maintaining 1s. 6d.

Sir Purshotamdas Thakurdas: I do not admit it.

The Honourable Sir Basil Blackett: However, I will not pursue it any
further. We have come to the final stage in this Bill. I have commended
it to the House and the country as the first step in giving effect to the
recommendations of the Currency Commission, and I will end with one
last plea, that once this controversy is out of the way we should forget it
as soon as possible and set to work to join each other in securing for India
the best results from the rest of the Commission’s Report.

Mr. President: The question s:

* That the Bill further to amend the Indian Coinage Act, 1926, and the Indian
Paper Currency Act, 1023, for certain purposes, and to lay upon the Governor General
in Council certain obligations in regard to the purchase of gold and the sale of gold
exchange, as amended, be passed.’

The Assembly divided:
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i The motion was adopted. (Cries of ‘‘Shame, shame”’ from the
Swarajist Benches.)

THE INDIAN FINANCE BILL.

The Homourable Sir Basil Blackett (Finance Member): Bir, I move
‘hat the Bill to fix the duty on salt manufactured in, or imported by
land into, certain parts of British India, to fix maximum rates of postage
under the Indian Post Office Act, 1808, further to amend the Indian
Tariff Act, 1894, the Indian Stamp Act, 1809, and the Indian Paper
Currency Act, 1928, and to fix rates of income-tax, be taken into con-
videration,

.8ir, I have already made a speech of something over an hour’s length
which may be taken, I think, as the second reading speech on this Bill.
When I introduced the Budget I was really moving for the consideration
ot this Bill, and I do not propose to-day to toke up any considerable por-
tion of the valunble time of the House in discussing this Bill at this
stage. I do, however, desire to refer to one matter on which there have
been certain developments since the date of my budget speech, and that
is in regard to the question of the export duty on tea. I stated in my
budget speech that I proposed to bring forward a Resolution to fix the
rate of income-tax on the non-agricultural profits of tes concerns ruising
the amount from 25 per cent. of the profits to 50 per cent. I made that
oroposal because I found that some vears ago an undestaking had been
mven to the tea companies that the statutory rule on the subject would
have the ‘same force of law as an Act of the Indian Legislature, and the
tea companies had, therefore, n right to cxpeet that full opportunity
would be given for discussing any change in regard to the assessment of
income-fax on tean companies before it was brought into effact. I have
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hed various discussions and communications since that date with the
tea companies, and I think 1 am correct in seying that they recognise
that, if the present rule involves the non-taxation for income-tax pur-
poses of any considerable amount of non-agricultural income, it is fair that
in connection with the abolition of the tea export duty the present limit
«of 256 per cent. should be removed. They are not, however, at present
willing to agree that the (Government are correct in fixing the figure of
50 per cent. and there are certainly some difficulties in the matter. 1
think the truth may be that conditions vary in different parts of the
country, and in some cases & very much higher proportion than 50 per
<cent. reglly represents non-agricultural profits, whereas in other cases
the proportion may be lower. What 1 propose to do therefore is to make
it clear on behalf of the Government that with the abolition of the tea
export duty as proposed in thie Bill the' Government will regard them-
selves at liberty, as indeed they should be, to tax tea companies on the
full amount of their non-agricultural profits and on that understanding
I am quite willing {o continue negotiations with the tea companies and
arrive at a solution for substituting some other rule for the present rule
fixing 25 per cent., feeling confident that the results will not be contrary
to the interesta of the Indian exchequer. But it would be premature
I think at this date either to make a rule fixing exactly 50 per cent. or
tc ask this House to endorse it. ~Therefore, the Resolution that had been
put down in my name has been withdrawn and the understanding will be
that, if the tes export duty is abolished as proposed in this Bill, the
Government will be free to arrive at the non-agricultural portion of the
profits of the tea companies and to tax the full amount of the non-agri-
cultural portion to income-tax. That is the only point to which I desire
to refer to-day. The rest of the Bill was fully explained in my budget
speech and I will content myself now, Sir, with moving the motion.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, I am sorry to say that the statement of the Honour-
able the Finance Member is not satisfactory in so far as the position that
‘has developed since he introduced the Finance Bill is concerned. 1 bave
more than once in this House, Sir, said that the Finance Bill i counter-
rart of the Budget Demands and I should huave expected the Finance
Member in this House to come and tell us what consequential alterations
have been made in the Finance Bill as a result of the cuts and of the
other motions that we had carried on the Budget Demands. Sir, he is
bcund on this occasion to make a statement of the needs of the Govern-
mertt for which we are expected to provide ways and means by means of
the Indian Finance Bill. I have more than once mentioned it, but the
Honourable Member has not told us whether the cuts that we have made
have been restored or whether they are going to be accepted, whether
the ministerial staff of the Railway Board is going to exist or not to
“«xigt.

The Honourable Sir Basil Blackett: I do not wish 1o interrupt, Sir,
tut I think I mayv say at once that it must be obvious to the House that
none of the cuts made affect materially the total amount required for
the finances of the vear,

Mr. A. Rangaswami Iyengar The question whether it is material or
‘not is entirely wide of the mark. I say, Sir, it is the duty of the Finance
Member when he asks us to tuke into consideration the Finance Bill, to

p 2
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come and tell us exactly' what his neceds have been as u consequence of
the discussion on the Budget Demands. ot

Then, Sir, I am not- at all satisfied either with the manner in which.
he has withdrawn his Resolution on the income-tax assessable of tea com-
panies. 8ir, he says that there has been some difficulty in finding out
whether the 50 per cent. assessment to income-tax of the profits of tea
companies can be made fairly in some cases or not fairly in certain other-
cases. What I want to point out is that, if it is correct and proper for
him to come to this House and ask by means of a Resolution to empower
the Government to assess the tea companies to income-tax of"25 or 50
ver cent. of their income, I think it is his duty not to take away the power
from this House and say: we shall do what we think best. I say, Sir,
it is trifling with the House. When the Government thinks it is neces-
sary to take a Resolution of this House which will support them, they
always put down s Resolution, but when they find there is some difficulty
which they want to avoid, then they withdraw their Resolution.

That is how the House is very unfairly treated and it is trifling with
the House. I therefore want to know more specifically and exactly what
the Government will do, on this tea duty question and whether they °
will come to this House later with a Resolution so that the loss which
we will incur by the removal of the tea duty will be replaced specifically
b_‘," the levy of an equivalent amount of income-tax on the tea companies.

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): 8ir, I rise to move the motion of which I have given notice,
nsmely :

“ That the Bill be referred to a Belect Committee consisting of the Honourable the:
Finance Member, Mr. 8. Srinivasa Iyengar, Mr. A. Rangaswami Iyengar, Mr. M. R.

Jayakar, Mr. Ghanshyam Das Birla, 8ir Walter Willson, Maulvi Muhammad Yakub,
Mr. Jumnadas M. Mehta and the Mover.” '

nnd I do so mainly because I want to put on the records of this House a
very important principle. 1 am quite’ aware, Sir, that we are on the
afternoon of the 22nd of March. I feel as keenly as anybody else the
oppressive heat of Delhi, but, as I said, a Bill of this very grave import-
ance ought, in my opinion, and I hope in the opinion of many others, to-:
have been subjected to a careful scrutiny by a speciul Committee or a
Select Committee. T have been looking up, 8ir, to find out what the proce-
dure in England in the House of Commons is, and, so far as I have been
abie to read, I find that there is & Permanent or Btanding Committee of
Supply there which goes into details of the various demands that may
stise for the year, which Committee of Supply corresponds roughly to our
8tanding Finance Committee. They have also got there a Standing Com-
mittee of Ways and Means which carefully scrutinises every proposal for
texation and other ways of raising revenue, and it is after such careful
serutiny that the measures are brought before the House of Commons;
and even then, if I am right in what I have read, the whole House goes
into Committee and discusses the consequences of the various proposals
m Committes. That obviously. Bir, is a very much betfer way of find-
ing out what will be the hest aspeot of the various measures. For ex-
ample, hete, in the printed list of amendments, there are some very im-
portant amendments—as many as B0 important amendments. There are-
aitogether 85 amendments, of which 80 are quite substantial. It will be-
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very difficult, I beg to urge, in the space of a d&y or two, or even three
days, for the whole House to see which of these amendments, which of
the various suggestions made in these amendments, are likely to be of
the best advantage. In these circumstances, Sir, I would urge that it
should have been possible for the Government to have made some arrange-
went by which this very important Bill could have been scrutinised by a
Select Committee. I want to make this humble suggestion at least for
juture guidance that as soon as the Finance Bill is introduced, it may be
fossible for the Finance Member at once to ask that the Bill should be
serutinised by a Select Committee before it is brought and taken up for
fuil discussion clause by clause in the House itself. It would be of help *
to us. Otherwise it would be possible, as each amendment is taken up,
1o point out some difficulty here or some difficulty there against each.
Here we have got some B crores odd as the surplus budgeted by the Finance
Member for the year. In what best way that surplus can be utilised,
what taxation might be reduced, in what way the taxation that can be
reduced would benefit the largest number of people—these are all ques-
tions which could be much better discussed, at any rate in my opinion, in
a Committee. It is with that object that I have put down this amend-
ment. Not that I am not aware of the very late day at which we are
sitting. I bave come forward to bring this samendment for the simple
reason, as it will be obvious to everybody, w#hat a Committee would go
much better into the details of the various amendments, would be much
better able to report to the House in what best way the surplus that is
budgeted by the Finance Member could be utilised. I do not propose
to go into details, Sir. because I am aware that the point I have raised
will be evident to all the Mombers in the House. Therefore I move the
‘motion.

Pandit Nilakantha Dag (Orissa Division: Non-Muhammadan): 1 sup-
port the motion moved by my Honourable friend Mr. Acharya on the
ground that in this Bill there are proposals for the reduction of some
taxes. On this side of the House there is a certain amount of feeling
that the reduction only gives relief to a class of people who do not require
any relief in the beginning when a reduction of “taxes is meade. If we
reject those clauses in the Bill we cannot put in other clauses proposing
reduction of taxes in the case of the people who should be relieved, be-
cause those clauses will be outside the scope of the Bill. Especially there
is clause 2 which has been a controversial question for a long time. Year
after’vear the salt question raises a certain amount of heat and contro-
versy. in this House, and, as 1t is well known that salt should be a na-
tional industry and India should be self-supporting in that respect, we
require that some protective duty on imported salt should be imposed side
1y side with the duty on the inland salt. I do not know whether that
can come within the scope of the Bill, though when the Bill comes up
for consideration I will still maintain that it is within the scope of the
Bill. There are certain other matters also. As T have raid, I do not
ke to take up more of the time of the House. I therefore support the
anendment tha? the Bill be referred to a Select Committee.

Mr. 0. Duralswamy Alyangar (Madras ceded districts and * Chittoor:
Non-Muhammadan Rursl): I rise to oppose the motion. It is s dilatory
motion intended only for the benefit of those who propose to go
¢rom here to the Kumbha Mela at Hardwar. I have never heard of a
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Finance Bill being referred to a Select Committee and the only virtue .of
this proposal is that the Committee is made up of persons who seem
never to have thought over the Finance Bill. Not one of those who are
mentioned there as forming the Committee has given notice of any amend-
ment. To be charitable to them, I think they have perused it in a
cursory manner from beginning to end and I do not believe that they have
ever thought of any amendment being made to the Finance Bill. There-
fore, even if this is referred to a Select Committee, it will come back in
the same condition as it is now, and those who have proposed amendments
will still have to move them on the floor of the House. Therefore I think
that a Belect Committee would serve no purpose.

The Honourable Sir Basil Blackett: T agree entirely with the last
speaker and I oppose the amendment.

Mr. President: The original motion was:

‘* That the Bill to fix the duty on salt manufactured in, or imported by land into,.
cortain parts of British Indis, to fix maximum rates of postage under the Indian Post
Office Act, 1898, further to amend the Indian Tariff Act, 1884, the Indian Btamp
Act, 18989, and the Indian Paper Currency Act, 1923, and to fix rates of income-tax,
be taken into consideration.’”

Birce which the following amendment has been moved :

* That the Bill be referred to a Belect Committee consisting of the Honourable
the Finance Member, Mr. 8. BSrinivasa Iyengar, Mr. A. Rangaswami Iyengar,
Mr. M. R. Jayakar, Mr. Ghanshyam Das Birla, Bir Walter Willson, Maulvi Muhammed
Yakub, Mr. Jamnudas M. Mehta and the Mover."

The question that T have to put is that that amendment be made.
The motion was negatived.
Mr. President: The question is:

*“ That the Bill to fix the Cuty on salt manufactured in, or imported by land into,
certain parts of British ludia, to fix maximum rates of postage under the Indian Post.
Office Act, 1898, further to amend the Indian Tariff Act, 1894, the Indian Btamp Aect,

, and the Indian Paper €urrency Act, 1823, and to fix rates of income-tax, be takenm
into consideration.’” .

The motion was adopted.

Mr. President: The question is:
‘“ That clause 2 do stand part of the Bill.”

Pandit Nilakanths Das: Before clause 2 is taken up, I should like to
submit that there is an amendment which stands in my name, No. 45.
I should like to refer to that. In clause 2, it is proposed to put a duty on
salt manufactured in or imported by land into any part of British India.

Mr. President: The Honourable Member will be entitled to raise that
point when his amendment is reached. At present I propose to take
amendment No. 12 standing in the name of Mr. DuraisWamy Aiyangar
which is that in clause 2 of the Bill for the words ‘* one rupee and four
annas ’’ the words ‘* eight annas '’ be substituted.

Pandit Nilakantha Das: Before that is taken it will facilitate matters:
it what I submit is heard.
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Mr. President: I have given some thought to the question and the Hon-
ourable Member will believe me when I say that it will not facilitate
matters. We are now dealing with clause 2 and not with the Schedule to
which the Honourable Member’s amendment refers.

Mr. 0. Duralswamy Afyangar: I rise to move the amendment:

“ That in clause 2 of the Bill for the words ‘ one rupee and four annas ' the words
‘ eight annas’ he substituted.’® *

I am glad that once again the floor of the House is to be in charge of
Back-Benchers and we now rise to consider the real position of the real
masses although the position of the masses and the hardship of the masses
have hitherto been made pawns for the purposes of other games;
and therefore perhaps the Honourable Sir Basil Blackett has left his task
to the Back-Benchers instend of being seated in his seat when the
Finance Bill is going on. 8ir, if this time T rise to speak on behalf of the
masses it is with considerable diffidence. When the Back-Benchers move
anything on behalf of the masses, who are otherwise voiceless in this
House, Honourable Members on the Front Benches rise and criticise the
speeches as having been unnecessarily lengthy, containing no stuff, being
irrelevant, wasting the time of the House. All such remarks flow from the
Front-Benchers who do not really care for the difficulties and hardships
of the masses. If there is one thing which is behind me here it is the
strong mute wall which stands as the symbol of the voiceless masses in
this country who appeal to this House through me, and I dare say you
will bestow some thought over their condition. Sir, there is an old story
in the Hindu Puranas of one Sunaschapa. A man wanted to have a sacri-
fice made of a human being and he went to a set of parents who had three
sons. The father said the eldest son is very dear to me. Therefore I
cannot part with him. The mother said I am very fond of the last son.
Therefore I cannot part with him. Therefore the middle son had to be
sacrificed. Similarly, in this country when the import duty is sought to be
raised, the merchants of England come against this Government and they
have to surrender. If any excise duty is to be levied inside the country,
the merchant princes of Bombay come against the Government and they
have to surrender; and therefore what is it that is left. ‘‘Switch up the
salt duty '’ is the one maxim which this Government has been pursuing
not only now, not from the davs of Bir Basil Blackett but from the davs
of many of the ancestors of Sir Basil Blackett. Therefore a little biography
of this salt duty will be a little interesting and I will not take up much
time in referring to that. In 1888 when inland and transit duties in this
country were abolished, this salt duty was increased to make up the
revenue,

The Honourable Sir Basil Blackett: Which of my ancestors did that,
Sir.

Mr. 0. Duraiswamy Alyangar: I do not know the history of vour
ancestors, you must know your own ancestors better. In 1846 the duty
on port to port trade was abolished and the salt dutv war increased. In
1862, when the cotton import duty was decreased, the salt duty was in-
creased, and in 1879, when the import duty was abolished, the salt dutv
was retained. You will find, therefore, Sir, throughout the history of this
salt duty that whenever anyv other source of revenue is cut out, whenever
thore is a deficit Budget of the Government of India, the one’maxim of
the Finance Member is to switch up the salt duty. That is what we
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find in 1888. There was a deficit Budget and the salt duty was enhanced
to Rs. 2/8. For the sake of the deficit Budget of 1888 it was increased
and it continued on that scale until 1902, There was a small intervening
event in this history of increases, Sir. That was in the year 1852.
Then Lord Dalhousie became alarmed at the way in which imported salt
was encroaching upon the indigenous s#t and the losa which the manufac-
turers of indigenous salt were put to on account of this imported salt. He
made a strong protest which resulted in a hue and cry from all quarters
in Great Britain. I will not read all the numerous petitions which flowed
into the House of Commons then, but I will read only a small portion of
one. At page 449 of Dutt's Economic History of India in the Victorian
Apge you will find that the Chamber of Commerce of Bristol submitted a
Yigorous and well-argued petition on the -hardship caused by the salt tax
in India. I do not go into the motives of that petition, but the argument
is very sound:

** The price to the consumer here in, England is 30s. per ton instead of £21 per
ton as in India, and if it were necessary to abolish the salt tax at home some years
hence it appears to your petitioners that the millions of Yonr Majesty's subjects in
Tndia have a much stronger claim for its remission in their case, wretchedly poor
as they are and essentially necessary as salt is to their daily sustenance and to the
prevention of disease in such a climate.”

A strongly worded petition was presented by the Chamber of Commerce
of Bristol :

** The merchants, shipowners and tradesmen of Liverpool hold it to bhe the sacred
und solemn duty of the Government to afford to the people of that country (India)
the same fostering care as is and ought to be afforded to the people of this country.”

And they were of the opinion that the abolition of the duty on salt in
British India would be not only a great boon to the people of that country,
to which justice and humanity entitled them, but would also tend greatly
to improve and strengthen the mercantile interests of this country by in-
creasing the payments for cotton and other goods of English manufacture
exported to this country. You will find, therefore, Sir, that the total aboli-
tion of the salt duty was strongly advocated for the benefit of the poor
of this country. Bir, nothing is more humiliating to a country than that
the breakfast of the poorest man of the country should be taxed. And
nothing is .more mean and melancholy meanness too on the part of a
civilized government than for it to stand between the hands and mouth of
the poorest man and say to him, ‘‘ Pay me my salt duty and then ea$ your
bronkfast.’* And this Bill, Sir, is forcing on the poorest this iniquitous
duty. I ssk the Honourable the Finance Member, before he congratulates
himself upon his surplus Budget, to say to the poor man that he has help-
ed him in this particular way. A few minutes ago my Honourable friend
Sir Basil Blackett read a letter which was anonymous. I thought he was
reading a word which is different from what it actually was. Instead of
‘“ cheap cloth '*, he should have read ‘‘ cheap salt *’. I think the ward
in that letter was ‘‘ salt '' and not cloth, or at any rate it ought to have
been, and I think the letter addressed to him congratulating him upon
1s. 6d. contained not only a reference to the supply of cheap cloth to the
masses but also cheap galt to the masses. In any case, Bir, please take
it like that. Now, Sir, that is exactly the situation with reference to the
falt duty. In this country it was the Honourable and much respected,
all-India respected and revered Gokhale who sacrificed his whole life to
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:an agitation for the remission of the salt duty. I am sorry to find that
none of those prominent men of this House have come forward within those
‘ten people who have given amendments for the reduction of the salt duty
to press and advocate this cause. The oldest Member of this House, the
Member who has been sitting ever since the commencement of this House,
my friend Mr. Harchandrai Vishindas, gave notice of a motion of a token
cut when the Demand under Salt was before this House, though he had
no occasion for moving it. There he said in brackets ‘‘ total abolition of
salt tax ' and I thought that my Honourable friend Mr. Harchandrai
Vishindas would make out a very strong case though it might not have
been relevant on that occasion. Sir, the Honourable Sir Purshotamdas
‘Thakurdas said on the occasion when the cotton excise duty was being
discussed on the floor of this House words to this effect :

. " But we shall not retain this duty for the miserable rupees, annas and pies which
it brings into the Indian treasury, which I repeat is tainted money."

8ir, if the money received from the cotton excise is tainted money, a
hundred times more tainted is the money which you receive from the poorest
men’s salt, and I ask you to omit that before you omit any other thing.
If the Honourable Sir Basil Blackett said in his speech that he had 5%
crores as surplus, it is all the net income of the salt duty. Take that
figure and take the figure of the gross income of salt tax and deduct the
expenditure, vou have the identical figure: the amount you have saved
a8 surplus iz the amount which has been derived from the poorest man,
over which you have been gloating. The Honourable Bir Basil Blackett
tokes credit and says ho has reduced the salt duty. How did he reduce
it? Only six months before that, he increased it and then decreased it.
In 1923-24 he increased it and in 1924-25 he reduced it and claims as part
of the credit that he has reduced the salt tax and done an immense good
to thé country. I have heard a story somewhere in Delhi about the way
with these camels being very peculiar. All_the maximum load is put on
its back and the man plays a trick with it; he puts another stone on ib
and then throws it down and the camel thinks that the whole weight is
taken off and it rises up. You have put the maximum duty, the maximum
tax, everything on the people and then raised the salt duty to 2-8-0 for &
vear and then reduced it and you take credit and say ‘‘ I stand for the
masses, I stand for the poor. T have reduced the salt duty.”’ Sir, that
will give no credit to the Honourable the Finance Member. TIf truth-
spenking, speaking the truth in all its nakedness, is Parliamentary—it
ia douptful—I must say that the curse of the poor man will be over the
Finance Memter if before he lays down his office he does not reduce the
galt duty to the irreducible minimum. T call upon, Sir .

Mr. Amar Nath Dutt (Burdwan Division: Non-Mu}mmma]an Rural):
Bir, is it permissible to curse an Honourable Member in that way?

*'Mr. 0. Duraiswamy Aiyangar: Sir, I afh certain that the Honourable
the Finance Member will see his wav to reduce the salt tax to its
jrreducible minimum one day before he lays down his office and therefore
ws the first step jowards that T say it must be reduced to 8 annas. Sir..I
am supported in this by no less a person than Dr. Paranjapye who says in
the Taxation Enquiry Committee's Report at page 138: N

" 'I;hm is abundant evidence that the discussions of recent years have resulted in

. €1 t of the market, considerable increases of price to the consumer and
;rl;m lt::s:hn °§;‘;‘5‘,, with no advantage to the Exchequer. Dr. Paranjapye would like
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to see that the rate is reduced to about 8 annas in normal times as the figures given
above show that the consnmption increases with a decrease in duty. He considers that
this is a legitimate source for increased taxation in case of emergency and would there-

fore keep the normal rate very low. Also he thinks that any reduction in the rate
should be appreciable, otherwise it would not benefit the mass of the people who buy

their salt in very small quantities at a time.”

That is why, Sir, I insist on its reduction to 8 annas, not to one rupee
4y O 1—2,—it is not a question of mere words or of a nominal
©" wvictory; I ask that it should be reduced by a substantial amount,
and that could only be if it is reduced to 8 annas. As I have said on
previous occasions, therc are other ways in which the Finance Member
can see that the income is not affected. He has n right to increase the
irerort duty on imported salt; he can certainly make up the income, and
if there is any shortage in tho average income which he is getting, he need Y
not be sorry because he foregoes that income for the benefit of the masses !
of this country. 8ir, one argument that is usually advanced with reference
to the salt tax is that the salt tax is the one tax which is distributed over
the whole population. Every man has to pay it. But the greatest disad-
vantage, the greatest drawback of such & tax is that the poorest man has.
to 1ay as much as the richest man, and if he knows the facts, the poorer
the man the greater the amount he has to pay on account of his salt.
The rich man gets his salt in so many other ways. He gets his salt in
fruits and so many other directions, but the poor man hes to use a greater-
quantity of salt than the rich man, Therefors, the .duty on salt falls
more heavily upon him. S8ir, which is the tax in this country which is
not paid by the poorest man? Is not income-tax paid by the poor? Who
is it who pays the income tax? You may levy income-tax on the rich, but
it is the debtor who pays it, not the creditor, not the sowear, not the bhnker;
it is the poor man who pays it. (You may shake your head.) You know
very well that is all imposed on the debtor and from his pocket it proceeds,
not direetly to you but through the banker., Take any other taxes, court-
fees or stamps or anything you please, and it is shared by the poorest
man in this country. Therefore, it is idle to contend that the salt tax is
the only tax that is distributed all over. Even the Duke of Argyle, one
of the greatest advocates of the tax, said it must be proportionate to the
capacity of the man who pays it. And the Taxation Enquiry Committee
puts it at 8 annas per head at present and says, in its opinion, it is &
great hardship on the poorest people. Therefore, Sir, the Honourable the
Finance Member will, T hope, see that the salt tax is reduced gradually
until it comes to total akolition.

Mr. Pf:ld.nt: 1 should like to know whether other Honourable Mem-
bers who have amendments on the same subject desire to move them.
There is one in the name of Mr. Prakasam who wants to reduce the sdlt
duty to 10 annas. Mr. Nilakanths Das and Mr. Sesha Ayyangsr want.
the salt duty reduced to 12 annas, and Khan Bahadur Sarfaraz Hussain
Khan and Pandit Nilakanths Das want it reduced to gne rupee. Does
Me. Prakasam wish to move his amendment?

Mr. 1.:. Prakasam (East Godavari and West (Godavari cum Kistna: N9n-
Muhammadan Rural): There is one amendment under item 14 for reducing
it to 8 annas in my name.

'
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. Mr. President: The one for eight annas has already been moved by
Mr. Duraiswamy Aiyangar. Does the Honourable Member avish to move
his amendment for ten annas?

Mr. T. Prakasam: I move, Sir:

*“ That in clause 2 of the Bill for the words ‘ one rupee snd four annae’ the
words ‘ten annas’' be substituted.”

My Honoursble friend Mr. Duraiswamy Aiyangar has said what has
to be said on the matter. I do not think that by attempting to say more
I will improve the situation and persuade the Honourable the Finance
Member. The other day, when my Honoursble friend Pandit Nilakantha
Das was narrating the story of poor men living upon grass while this British
Government is ruling here, T for one was really having my heart in my
mouth when T was hearing that story. I expected the Honourable the
Finance Member at least to say a word of sympathy in reply and ask
whether there are human beings to-day actually living upon grass. No
word of sympathy, no response came from him; so I do not think, Sir,
that any appeals would persuade this Government or the representatives
of this Government. My Honourable friend Sir George Paddison was
telling us this morning that I was in a gloom. If I should not be in gloom
when there are human buings under the kind care of labour representatives
like Sir George Paddison and under the care of the Honourable the Finance
Member who are actually living upon grass, in what other condition should

I be?

Mr. President: Thas does not make out a case for 10 annas, but is an
argument for total abolition.

Mr, T. Prakasam: Certainly, Sir, I am very sorry I did not move for-
total abolition. I regret it very much.

Mr. President: The Honouruble Member is entitled to support the-
amendment of Mr. DuraiswamyAiyangar and yet move his own. He can
vote for both when they are put.

Mr. T. Prakasam: Yes, Bir, I think I am open to correction for not
having asked for something less than 8 annas; so I will not dilate very much
upon it; but in moving this proposition I am only submitting that as a
very great reason for the reduction of the salt duty, because these men are-
actually living on grass to-day. I would invite the representative of labour,
and particularly the Honourable the Finance Member’ before he leaves.
the shores of India to get into the train ‘and try and go with Pandit
Nilnkantha Das and verify whether there are human beings living on grass
to-day before he goes and gives an account of his administration here in-
England.

Mr. President: Does the Honourable Member (Pandit Nilakantha Das)
wish to move his amendment for reducing the salt duty to Re. 1?

Pandit Nilakaritha Das: I should like to move the amendment under
this head, but it would be hetter if I am allowed to do so, after the pre-
sent amendment is put to the vote.

Mr, President: The Honourable Member iz entitled to move his.
amendment to reduce this salt duty to Re. 1.
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Pandit Nilakantha Das: Sir, my Honourable friend has already made
a case for 8 fnnas and I should be very glad to support it and I am sup-
porting it. But if that fails, then, as an slternative amendment, I shall
move that the salt tax be reducad to Re. 1 and I shall move that on another
basis. Am I allowed to do so?

Mr. President: Certainly.

Pandit Nilakantha Das: 1 gave notice of both and 1 wish to support
‘both, but they are on different principles and stand on a different footing.

Mr, President: The Honourable Member muy explain to the House
those principles. 1 cunnot understand why Honourable Members who
belong to the same party could not fix up one amendment and concentrate
on it. Such a course would help to facilitate the business of the House
-and also avoid so much confusion which we see now. Of courser I am only
making a suggestion. Honourable Members are technically in order in
moving all these amendments.

Pandit Nilakantha Das: Sir, I do not move for Re. 1 instead of, but
in the absence of, 8 annas, I speak for one—8 annas, with which T agree;
but T move for Re. 1 because if all other amendments fail, then from the
Government's financial standpoint I propose that some duty should be
added to imported salt, so that the account may be balanced by making
it Re. 1. I wish only to accentuate the principle that there should be a
distinction between imported salt and inland salt so far as the duty is
concerned. There is no other ground for which I put one rupee, for one
rupee is little by way of reducing the salt tax. Iesimply move this with
a view to emphasise the principle that there should be s distinction enun-
ciated and recognised this year between imported salt the duty on which
I propose to increase by four annas a maund, anfl to reduce the duty on
native salt by four annas & maund, in order to balance the accounts only
and nothing ‘else. As for reducing the tax by a total omission, I support
the amendment already moved; but on the principle, as T have explained,
I move this motion, standing in my name.

Mr, President: There i one amendment in the name of Mr, Sesha
Ayvangar for reducing the salt duty to twelve annas. Does he wish to
move it?

Mr. M. 8. Sesha Ayyangar (Madura and Ramnad cum Tlnnevelly Non-
Muhammadan Rural): S8ir, I formally move it. I move:

‘“ That in clause 2 of the Bill for the words ‘ one rupee and four annas’ the words
‘ twelve annas ' be substituted.’
I am entirely in agreement with my friend, Mr. Duraiswamy Aiyangar, on
the rednction of the salt duty. This amendment of mine has only this
merit, that it is a golden mean between four annas which sovers the cost
of maintaining the salt establishment and of producing salt, and the pre-
pent rate of Re. 1-4, Upon that ground I beg to move this amendment.

Khan Bahadur Sarfaraz Hussain Khan (Patna and Cthota Nagpur cum
Orissa: Muhammadan): May I know one thing, 8ir? What has happened
to the stnendment of Mr. Das? I would like to move my amendment to
roduce it to Re. 1.

“My. President: Mr. Das has already moved his amendment to reduce
‘the duty to one rupee.
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Khan Bahadur Sarfaraz Hussain Khan: Then I support it, Sir. There
is no doubt that the salt tax is a heavy burden on’the poér people. But
I think if it is reduced to eight annas the reduction would be too heavy
at present in the circumstances as they are to-day. On that ground, there-
fore, I would reduce it to one rupee. I need not say anything more because
much hus been said already, and my only reason for moving my amend-
ment or supporting the amendment of Mr. Das is that the reduction to
eight unnus would be too drastic and the reduction to one rupee would be
more ressonable at present. Therefore I support the motion.

Mr. Amar Nath Dutt: Sir, the amendment which stands in my name
is similar to the amendment which has been moved by my Honourable
friend Mr. Duraiswamy Aiyangar; so 1 rise to support his amendment to
reduce the salt duty to eight annas. It has been said by my friend, Khan
Bahadur Sarfaraz Hussain Khan, that the one rupee reduction would be
more reasonable. I do not know how he calculates this year, that the-
reavonable sum to which.to reduce the salt duty, would be one rupee
and not eight annas. My idea is that salt should be as free as air and
water. That is the theory of the great political economist, Mr. Fawcett.
The salt tax is paid by every individual in this country, because there is.
no individual who does not consume salt. There is 8o much complaint
against Jeeia or the poll-tax which was imposed by one of the greatest
tyrants in this country; but this salt tax is nothing less than that; the
salt tax in even worse than the Jesia since it is an imposition upon every
individual, unless he chooses to go without food. But it has been said that
the production of salt costs one anna and six pies per maund and the
Government has to keep up the machinery and so forth; so calculating
evervthing, my friend Mr. Duraiswamy Aiyangar about three years ago
came to the conclusion that the duty reduced to eight annas would be the-
proper duty on such a thing as salt which is a necessity of life. That being
80. I beg to submit that this duty should be reduced ‘to eight annas. Sir,
I am not going to waste the time of this House and the Chair also is not
willing or rather does not view with approval that the valuable time of the
House should be wasted in repeating the same arguments over and over
again, which we have been repeating on the floor of this House year in
and year out. But it has failed to make any impression upon the Mem-
hers who are in charge of this Finance Bill. Be that as it may, Sir, but
it is our duty here as representatives of the poor people of this country
to enter our emvhatic protest against an imposition of this nature which
is worse than Jezia. With your permission, Sir, I beg to support the
amendment which stands in mv name and which has been so ably moved
by my friend Mr. Duraiswamy Aiyangar. '

Mr, Varahagiri Venkata Joglah (Ganjam cum Vizagapatam: Non-
Muhammadan Rural): 8ir, T have only one word to say, and it is this.
T am not going to repeat what has already been said on the subject. Sir,
it has been represented to us that during the last four' years we have been
having surplus Budgets. I submit that surpluses are no surpluses, when
oppressive taxation exists. When vou say that we have thiz year a sur-
plus Budget of ?& erores, I would suggest that that Bufp]us should he
devoted to the reduction of the dutv on salt to some extent at least. It
has been repeatedly pointed out in this House, and especially by, the Iate
M. Gokhale in his speech on the Budget in the vear 1902, that a surplus
ghould in the first instance be utilised to reduce taxation. Bo that, I do

_not see why a surplus Budget should be shown when people are groaning
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under taxation on some of the very necessaries of life like salt. 1 would
therefore request the Honourable the Finance Member to devote the sur-
pluses that were found this year towards the reduction of the salt duty.
With these words, Sir, 1 beg to support my friend Mr. Duraiswamy

Aiyangar. e

Mr. President: Are there any other Honourable Members who desire
to speak on this amendment ?

Mr. Ram Narayan 8ingh (Chota Nagpur Division: Non-Muhammadan):
Yes, Sir. 1 beg to support the amendment moved by my friend Mr.
Duraiswamy Aiyangar. Bir, according to this Bill, the people are going

‘%0 be taxed. But in imposing this taxation even "the ordinary prineiple
of taxation has not been followed. As far as 1 know, Sir, the principle of
taxation is that the necessaries of life should not be tuxed, and 1 cannot
understand why such an eminent financier as the Honourable Bir Busil
Blackett is not going to follow this ordinary and simple principle of taxa-
tion in this Bill. This Bill, Sir, is based on the Budget, and for this Budyet
he has received numerous encomiums from several quarters, but 1 do not
know why so much praise has been given to him for this Budget. If the
figures on the income side are only adjusted to those on the expenditure
side, I do not think that it can be called a good budget. In my opinion,
a good budget ie only one in which the income of the country is adjusted to
the needs and comforts of the people thereof, and so far as the Budget
and this Bill are concerned, I think the needs and comforts of the people
sre entirely ignored. The simple reason for this state of affairs is that the
Honourable Sir Basil Blackett does not know the country at all. As has
been pointed out by several speakers who preceded me, votes are cast on
behalf of the Government owing to ignorance. I may go even so far as to

- say that this Budget has been framed by a Member who too is utterly ignor-
ant of the conditions of the people in the country. For his information and
for the information of the House, I may tell them a short story as to the
real condition of the people. Once during the non-cn-operat.mn days
when 1 was touring in my constituency, I happened to be in a group of
villages. I had to stop for the night there. There the people conld not
manage even & little oil for a lamp for a meeting to be held in any of these

villages. A little fuel was collected, and with the help of the light which
the fire gave out when the fuel was burning, lectures were delivered. Not
only that, Sir. At night, they, the villagers of all the villages combined,
could not manage even two or three seers of rice to provide ug with our
menls. At dend of night paddy seeds, which were kept reserved for
agricultural purposes, were spent and rice was prepared and cooked for
our meals. That i the condition of the people, and our Honourable
friend, Sir Basil Blackett, must know that by this Bill he is going to tax
people like these, Not nnlv that, in my mmhhmncv and so far as I know
in the whole country there are ppnnle who for more than six months in the
vear live only on leaver, roots and fruits from the jungles. T think that
it ia a disgrace to the Government and to this House that peonle like there
are to ®e taxed by thin Bill. T therefore hope that the whole House will
pnanimously arrce that Mr. Duraiswamv Aivangar'’s amendment he
passed ; and I hope Sir Basil Blackett, who hag just spoken a gond deal

“about his svmpathv for the people and the masses of the country will agree
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to this and not oppose it, and I say that ‘if he has got a bit of sympathy
for the poor of the country, he will not raise his voice against this amend-
ment.

Mr, President: Sir Basil Blackett. Does the Honourable Mr. Kunzru
wish to speak? :

Pandit Hirday Nath Kunzru (Agra Division: Non-Muhammadan Rural):
Yes, 8ir. I can speak after Sir Basil Blackett, if he so wishes.

Mr, President: Mr. Kunzru.

Pandit Hirday Nath Kunzru: Mr. President, 1 wish to offer a few
.general remarks in support of the position taken up by some Honourable
Members that the salt tux should be reduced. Had we been given a little
more time for the generul consideration of the Finance Bill, it would not
have been necessary for me to make these remarks at this stage. But
since it pleased you, Sir, to shorten the discussion in regard to the first
stage of the Bill, T win ufrnid this is the only oceasion on which -

Mr. President: (rder, order. I think there seems to be some mis-
understanding in the mind of the Honourable Member. I waited to see
if any Honourable Member rose to speak, and as no one rose, there was no
alternative for the Chair but to put the question. The speech of the
Honourable Member suggests that the Chair did not give sufficient time to
the House to discuss the Bill on the motion that the Bill be taken into
-consideration. I think the Honourable Member is very unfair to the Chair.

Pandit Hirday Nath Kunzru: Sir, I had not the least wish to cast any
aspersions on the Chair, but you will remember that, after putting the
motion relating to the Select Committee to the vote and disposing of “it,
you remainod standing and, without sitting down, put the next motion,
that is, the one regarding the consideration of the Bill

Mr, President: When the amendment for Select Committee was dis-
posed of, the Chair proposed the original question in the usual manner,
-and a8 no Honourable Member rose to speak, the question was put.

Pandit Hirday Nath Kunzru: Very well, Sir, I shall be a little bolder
in future.

Primd facie, Sir, a motion asking for a heavy reduction in a budget
which shows no surplus after the remission of the provincial contributions
seems to be a matter requiring explanation. Not merely has the Finance
Member remitted provincial contributions by about three crores and & half
but Ke has practically promised to wipe out the remaining part of the pro-
vincial contributions, ‘which is ahout 2 crores, in future. How is it then
that the House, while realising all this, asks for a further heavy reductiou
of taxation? The position of the House, Sir, I believe is this. I have
had opportunities of talking to many Honourable Members of the House on
this subject and T believe that what T am going to say has their countenance
and support. On reveral oceasions the question of debt redemption has
come hefore the House. . . . . .

Mr, President: Order, order. The Honourable Member must address
himeelf to the question before the House, namely, the reduction :’f the salt
tax.

Pandit Hirday Nath Xungru: I only wish to point out, Sir, by placing
“these general cnfmidemtinns before the House that the reduction of taxa-
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tion that the House asks for is a perfectly reasonuble proposition. As 1
was saying, Bir, the question of debt redemption has been before the-
House for a.long time. I will not repeat the arguments thut have been
brought forward in connection with this matter on more than one occasion
here. But taking the provision made merely in counection with produc-
tive debt, that is, the debt incurred genperally spesking in connection with
Railways, we are providing for about 8 crores. The payments to be made
in connection with the railway annuities and railway sinking funds and the
new scheme for debt redemption brought into force ip 1924 will cost us.
in the coming year about 8 crores. In the second place, Sir, there is the
question of military expenditure. Since the Budget was presented last
year, the standard expenditure, 1.¢., the established charges, have increased
by about a crore, and this in spite of the hopes which the Finance Member
gave ekpression to last year that it would go down. The Finance Mein-
_ber, Sir, has had his own way with regard to the exchange. May we a8k
him to use his power for a better purpose and to exercise all the influence
that he wields in the Government of India to bring about a reduction in
militury expenditure? Let him be an intrepid warrior in this cause and
he will certainly earn God’s blessing which he has not earned by sticking
to the 1s. 6d. ratio. On these two counts alone, that is, debt redemption
and military expenditure, there can be a reduction of 4 crores.. Now, I
know, Sir, that this reduction cannot be given effect to all at once except
in regard to the provision for debt redemption, which is certainly under-
the control of the Finance Member. But the only way in which we cap
bring pressure to bear on Government, particularly in matters relating to
fifance, is to try to give effect to them at a time when we are adked to
vote the money for carrying on the administration Now, T said a little
while ago that the Finance Member had agreed to remit about 2 erores of’
the provincial contributions in the near future. But, as I have explained,
according to the view which has been expressed repeatedly hy this House,
a considernble reduction of taxation over and above the 2 crores which have
to be remitted to the Provincial Governments can take place. I am not
now, 8Sir, concerned with the exact amount of reduction that the Finance
Member can give effect to immediately, although that too, in my opinion,
is not small. But I do propose to vote for the general proposition asking
for the reduction of the salt duty in view of the fact that the opinions
repeatedly expressed in this House have not been given effect tn. and
partly. T may say, Sir, to strengthen the hands of the Finance Member
himself, who I am sure is not pleased to come before us repeatedly and
complain that military expenditure is rising. T am sure that while he will
earn God's hlessing bv helping us to reduce the crushing burden of mili-
tary expenditure we shall earn his blessing by pressing the matter cn his
attention and it is in the earnest hope that we are strengthening the hands
of the Finance Member himself in his struggle against the Military Depart-
‘rlnetnt that 1 propose to support the motion for the reduction of the salt
uty. :

Lala Lajpat Ral (Jullundur Division: Non-Muhammadan): -T rise to
support the amendment for the reduction of the salt duty, and in doing
sn, I wan{ to acknowledge the great rervice Mr. Durairwamy Aivangar and
the other Honourable Memhers on this side of the Houso have rendered
to the conntry by bringing this important question in this form before the
House. I want also to acknowledge the services that have been rendered
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vy the Back-benchers on this side in the cause of the masses on many occs-
sious before. Some people in this House have been finding fault with the
Buck-benchers. I sm not one of them. I think the Back-benchers re-
present the musses much better than even many of the Front-benchers, and
I am free to acknowledge here the serviees that they render. Perhaps their
spseches may not be so polished as those on the Front-benchers (4n
Monowrable Member: *‘Question.”’) 1 do not say that for myself. 1 was
expressing the opinion of some persons on the opposite side. The Back-
benchers speak plain language, they open tncir hearts and I think they,
should be encouraged rather than otherwise in doing so.

Coming to the merits of the yuestiom, I plead guilly to the charge
brought forward against the Front-benchers by Mr. Duraiswamy Aiyangar.
But I may tell him that if the Front-benchers have not tabled any amend-
ments in this connection, they huve not dome so for fear of eoming inbo
competition with the amendments already proposed by the Back-benchers.
This is a matter in which they have my entire support and I _wish fully,
to sssociate myself with the remarks made by Mr. Duraiswamy Aiyangsr
in support of his proposal to reduce the salt duty to eight annas or, if that
wus possible, for the entire abolition of the duty. I do not sympathise with
the first part of Mr. Kuneru's speech at all. It is no concern of mine
to aolve the difficulties whieh the Government may experience in making
tw) ends meet in case this amendment be accepted by the House. This
Goverument does not listen to us either with regard to the imposition of
taxes or with regard to the spending of them, and therefore if is e part
of our duty to sce if the Government is at this stage, at the time of the
consideration of the Finance Bill, put jn any difficulty by the reduction of
any tax that we should be very solicitous to see that they sre not in amy
difficulty. I must be absolute{y frank. Considering the way in which
the Government trifle with this part of the House in relation to every,
question relating to the finances of the country, I bave absolutely no syma-
pathy with them. I stand entirely for the rights of the people. The
finunces of the country which come from the pockets of the poorest of this
country ought to be managed acoording to the wishes of the people of the
country. We have seen how the wishes of the people of this country sre
being trifled with in almost every matter relating to finance. And, ¥ the
finanoes are not going to be managed according to the wishes of the people
of the country, we on this side of the House can have no sympathy with
any difficulties that the Government may find themselves in. It is not
for us to find money for the expenses which they sanction in defiance of
our wishes. Of course, it will be our duty to find finances for those depart-
ments, for those expenses, which they run or incur in accordance with the
wishes of the people. But if they sanction expeunditure, if they carry on
departments in the Government in defiance of the wishes of the regenta-
tives of the people simply by their fiat, by a vote of 89 elected Members
ageinst 65, then surely they cannot claim any sympathy from us, and it is
not for us to care for their difficulties. I stand for the question of principle
irvespective of the remarks made by Mr. Kunzru as to how the reduction in
the salt duty is t¢ be made up. That is the dutﬁ of the Finance Member.
He will do it. He i paid for it. T stand for the principle and I, support
my friend Mr. Duraiswamy Aiysngar in every word that he has said. I
have one ward mere. In my judgment it would be much better if Honour-
ahle Members concentrate on one amendment instead of moving so many
amendments. I am told that, roughly speaking, the amendment of 10
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‘dnnas suits the retail buyers more than that of 8 annas. If so, it will be
much better to concentrate on that amendment.

I desire to add one word as regards the retail sale of sait. I find from
,experiéence that the sale of salt is carried on in conditions which impose
great hardships on the consumer and on the geheral masses of the people.
1t is supplied to them at much higher rates. The expenses connected with
the sale come to such a heavy figure that in some places practically double,
trevle and even four times the price is paid by the ordinary consumer than
what is paid in the shape of duty. Ail this profit is made by the middle-
men with the sanction and approval of the authorities. They give the
‘monopoly of thé sale of salt to different contractors in d.fferent provinces,
.which is dispensed as & kind of favour shown to them. I trust that the
Finance Department will take steps to discontinue that practice of giving
& monopoly to certain people whom the Government or the bureaucracy
want to favour. Balt is a thing which is consumed by the poorest people
and therefore even if the salt duty is not reduced, I hope the Government
of India will take steps to see that the extra expense put on the sale of
salt (which is practically paid by the consumer) is reduced toa minimum,
if it cannot altogether be abolished. With these remarks I support the
.amendment of Mr. Dursiswamy Ajyangar and 1 suggest that we should
‘cuncentrate on the 10 annas amendment instead of dividing ourselves on
-8 annas. I want the House to concentrate on 10 snnas and vote for it.

The Honourable Sir Basil Blackett: With regard to the last point which
my Honourable friend Lala Lajpat Rai has introduced—the question of
the methods by which salt reaches the consumer—I can assure him that
the Finance Department is continually watching over the business with a
‘viow to securing that the middleman of whom he is complaining does not
sbuse his position. He made the suggestion that there is some favouritism
about it. That is a suggestion which he would not have made if he had
thought twice about it. That there are difficulties in securing that the
retail sale of salt shall be undertaken in ways which avoid profiteering is
well known to us all, but the Finance Department has that matter con-
‘tinually in mind and if Lala Lajpat Rai has some particular case which he
‘desires to bring to my attention I shall be only too happy to see if any-
thing can be done to improve the present position. But I believe that
matters are more satisfactory now than they were at one time.

Lala Leajpat Bal: If I may interrupt the Honourable Member for one
minute, I would say that I am very thankful for the remarks which he has
made, but I want to point out that some years ago these contracts were
‘given in the Punjab by way of favour to s very large extent, and that was
to my personal knowledge.

The Honourable Sir Basil Blackett: I should be glad if the Honourable
Member could give me definite cases which have come to his notice which
substantiate the charge that he has made. It is perfectly true that at
the time of the change of duty in 1928 and 1924 there were considerable
difficulties in securing that the Government got any réasonable share of
the result of increasing the duty or that the reduction of the duty came
ints the® pocket of the consumer at all quickly. '

. -I turn now, however, to the main question. The cost of reducing the
duty. from Bs. 1-4-0 to Re. 1, that is, by 4 annas, is 1'25 crores. If you
reduce it by 8 annas the cost is 2'5 crores; and if you reduce it by 10 atinas,
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a figure which I understand is favoured by Lala Lajpat Rai, the cost is 8'12
crores; while a®12 annas reduction would cost 3'75 crores. I do not

to pursue the suggestion that was made by Mr. Kunzru that we should
find that at this stage by a reduction in military expenditure. I should,
however, like to draw his attention to the fact that I do not think he is
justified in saying that military expenditure has gone up by a crore as
compared with last year. The estimate for the current financial year was
54'88 crores, and for the next financial year it is 54'92 crores, which is
practically the same figure.

Pandit Hirday Nath Kunzru: I was taking the budget figures and also
taking the established charges, not the net charges, as I have repeatedly
said in this House.

The Honourable Sir Basil Blackett: I do not propose to pursue that
point but will merely point ou’ that the estimate for the current year
was 54.88 crores, net, and the estimate for the next year is 54'92 crores.
We have already had a discussion as to the possibility of reduction. I do
net think I need add anything to what I have already said on the sub-
ject. Any reduction that is possible in military expenditure is obviously
desirable, especially in my opinion if the resulting saving is used for bene-
ficial expenditure for other purposes. I have done my best during my
period of service as Finance Member to bring the charge for military ex-
renditure down and I think the Government have a very fair recent re-
c.rd in that matter. But what Mr. Kunzru is now suggesting is that you
shculd reduce the income of the Government of India so that none of
the money that would be saved by the reduction would be available for
expenditure but would go to the consumer of salt presumably, Nor do I
propose to follow Mr. Kunzru into the suggestion that we should reduce
the sinking fund in order to reduce taxation. That is a point which I
kave not the least intention of following now, but I would with all the
emphasis at my command say to this House and to those who are res-
ponsible or may hereafter be responsible for the finances of India, that
the last thing they should consent to do is to do anything short of the
maximum in the matter of reduction of debt, whether productive or un-
productive. That i another point which I do not wish to follow at the
present moment. Certainly if this House were to carry a reduction on
any of these motions the result would be a reduction in the availuble re-
venue of the Government by 812 crores in the case of a reduction of
10 anpas. Lala Lajpat Rai says he is not concerned with the way in
which the Government find that money. I would suggest to him that he
is concerned because what the Government would do, it is perfectly clear,
would be not to remit the provincial contributions to that extent. That
is exactly how the money would be found. (Lala Lajpat Rai: ‘‘The
sword of Damocles.’") Tt is the sword of Damocles, and it is a sword
that has hung over my head as well us over the heads ' of Honourabls
Members in this House ever since I have been Finance Member: - You
vannot at the same time have a reduced central taxation and at the same
time get rid of gyour provinocial contributions unless you are prepared to
impose additional central taxation of some other kind. I have mot heard
it suggested that the House desires to impose additional centrg) saxation
to the tune of 812 crores in order to replace what would be lost by the re-
duction, of .the sslt duty., Until the.provincial céntributions are glesn

gone +his sword of Damocles, this dilemiria, is always there. And it is
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net mote in my power‘to avoid it than it is in the power %t Lala Lajpat
Ra: to avoid responsibility for his vote in this matter. The dilemms is
there. Next year, if we are fortunate, or the year after, if we are for-
tunate, the question of reduction of taxation and changes in taxation can
be approached by the Central Government without reference to this
{rcublesome question of provincial contributions. But I submit it is
quite impossible this year. We are budgeting for a surplus of 8 crores
und 64 lakhs and we require 545 lakhs to do without provincial contribu-
tions in this coming year. We are making a very definite draft on the
tuture even ae things are. We obviously cannot afford to go further and
to do without 812 lakhs of salt revenue and still give the provinces the
relief which we all want to give them. I must therefore put it perfectly
w'ainly to the House that if the House desires to reduce the salt duty
to 10 annas by their vote and proceed to do so, they will place us and
themselves in exactly the pesition in which we were placed two years ago,
ramely, that the alternative is to maintein the lower salt duty and do
without reduetion of provincial contributions or to restore the salt duty
to its present figure. I am not responsible for the dilemma. The Hon-
curable Member is not responsible. It is there in the facts of nature.
My Honourable friend Lala Lajpat Rai ssid he is not concerned . . . . .

Lala Lajpat Rai: It has nothing to do with nature in any case.

The Honourable Sir Basil Blackett: With the trouble that it gives to
the Government. He is very definitely concerned, because the trouble
will be simply a non-reduction of the provincial contributions by that
amount. May I turn just for a moment to what has been said about my
want of sympathy for the poor man in Orissa? I think the Honourable
Member who charged me of that does not remember what I said at the
time. I did express sywnpathy and stated that all of us must feel a very
real sympathy with people in that condition. But I also expressed the
view that you cannot remedy that by this sort of notion of imposing &
svecial protective duty in favour of salt on the Orissa coast agninst the
rest of India and that the problem of the poverty of those for whom
Pandit Nilakantha Das and others were spesking was not going to be
remedied in this way; and if I am aoeused of lack of sympathy fn a case
where I knew I could not do mors than sympathise ¥ would sugpest that
a diet of sympathy is no more useful than a diet of grass. Wgq shall
come, I suppose, to that particular question later.

But to return to the main question, the House is being asked to re-
Guce our salt revenue by 812 lakhs. T am inclined to maintain that if
we had 812 lakhs available with which to reduce taxation, there are other

taxes to which it would be desirable to give priority over the tax on salt.
That is a matter which we mav have to consider very carefully later. I

would not . .

[
Mr. 0. Duraiswamy Atyangar: May I know what other taxes there are,
Sir, whioh claim priority?

mm sbls Sir Bast] Blsskatt: There are & gooldl mpamy taves.
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Mr. 0. Duraiswamy Aiyangar: Will the Honoyrable Member name one

if he can?

The Honourable Sir Basil Blackett: I would suggest as an illustration
that there: is a certain amount of want of sincerity about this sort of
argument. The Municipality of Allahabad i s octroi duties on al-
mo#t all the necessaries of life, food grains, waoad etc., and the cost
of these octroi duties imposed by a Municipality which, I believe, is en-
tirely in Nationalist hands, is very much more severe on the poor people
than the salt tax. But theve are really many other pessible dnraotmns,
what is after all a very small charge of 8 as. 6 p. per head per snnum is
not a duty which should be selected for abolition in advance of all others
if we were in a position to reduce taxation, and I would suggest to the
House that they should hesitate to commit themselves to the view that
{hey are trying to commit us to now. They may pessibly do so when
the time comes, but to commit themselves in advance on a hypothetical
case is, I suggest, a little unwise. I oppore these motions.

Pandit Nilakantha Das: May I ask one question? What about meet-
ing the reduetion of duty on this inland salt by adding some more dutv
on imported salt, as I have proposed?

The, Honourable Sir Basil Blackett: I do not know whether you, Sir,
vould ke me to deal with it. T understood it was not before. the House.

Mr. President: The question is not before the House.
The original motion was:

“ That clause 2 do stand part of 1he Bill."™

Since which the followin: smendment hns been moved:

“ That in clause 2 of the Bill for the words ‘ cr.e rupee and four atnas ' the wordd
‘eight annas’ be substituted.’’

. The motion was négatived.

Mr. President: The otriginal motion was:
* That clause 2 do stand part of the Bill."”

Mr. B. Das: I have an samendment.

" Mr. Presideat: The Homourable Member will have an opporpunmity of
moving his amendment. T am now disposing of the amendments for the
reduction of the sall tax. Other umendments will follow in pourse of
time. .

Further amsndment moved ’

' That in claase B of the Bill, forﬂu wmh one rupés amd fedr arinss,’ bhe woc-da
‘ten. .lnlu !l\mlltlttlﬂl "
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The: Assembly divided:

Abdul Matin Chaudhury, Maulvi,
Acharys, Mr. M. K.

Aiyangar, Mr. C. Duraiswamy,
Aney, Mr, M. 8.

Ariff, Mr, Yll‘x:(:olbcc.v Ran
Ayyangar, Mr. . gaswami.
A;yymgar, Mr. M. B. Sesha
Bhargava, Pandit Thakur Das.
Chaman Lall, Mr, _
Chetty, Mr. R. K. Shanmukham.
Chunder, Mr, Nirmal Chunder.
Das, Mr. B.
Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath.

. Dutta, My, Brish Chandra,
Goswami, Mr. T. C.

Gulab Bingh, Bardar.

Ismail Khan, Mr. e
Tyengar, Mr. A. Rangaswami.
Tyengar, Mr. 8. Brinivass.

AYES—50.

ayakar, Mr. R.
Jogiah, Mr, Varahagiri- Venkata.
Joshi, Mr. N. M

Kartar Bingh, Bardar.

Kelkar, Mr. N. C.

Khin Maung, U.

Kunzru, Pandit Hirday Nath.

Abdul Asziz, Khan Bahadur M'an.

NOES—48.
Abdul Qaiyum, Nawab Bir Bahibzada.
Has

Akram sain Bahadur, Prince
A M M

All'son, Mr. F. W.

Ashrafuddin Ahmad, Khan Bahadur
Nawsbzada Bayid.

Ayanger, Mr, V. K. A. Aravamudha.

Ayyangar, Rao Bahadur Narasimbha
palaawami.

Bhore, Mr. J. W.

Blackett, The Honourable Sir Basil.

Chalmers, Mr. T. A.

Coatman, Mr, J.

Cocke, Mr. H. G,

Dalal, Bir Bomanji.

Donovan. Mr. J. T.

Dunnett, Mr. J. M.

Gavin-Jones, Mr. T.

Ghuznavi, Mr. A, H.

Gidnev, Tieut.-Colonel H. A. J,

Graham, Mr L.

(ireenfield, Mr, H. Q.

Haich. Mr, P. B.

Hazlett, Mr, J.

Howell, Mr. E. R.

Innes, The Homourable Sir Charles.

The motion was adopted.

Mr. President: Before I adjourn, I should
House on the progress that it has made during the las% two days.
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Lahiri Chaudhury, Mr. Dhirendrs
Kanta.

Lejpat Bai, Lala.

Malaviya, Pandit Madan Mohan,

Mehta, Mr. Jamnadas M.

Misra, Mr. Dwarka Prasad.

Muhammad Nawaz Khan,
Sardar.

Mukhtar Bingh, Mr.

Naidu, Mr. B. P.

Natique, Maulvi A. H.

Nehru, Pandit Motilal,

Neogy, Mr. K. O

Prakasam, Mr. T.

Ranga Jyer, Mr. C, B.

Rao, Mr. G. Barvotham.

Roy, Mr. Bhabendra Chandra.

Barda, Rai Bahib Harbilas.

arfaraz  Hussain Khan,
Bahadur.

Bingh, Mr. Gaya Prasad.

8ingh, Mr. Ram Narsyan.

Lieut.

Khan

. Binha, Kumar Ganganand.

8inha, Mr. Ambika Prasad,
Tok Kyi, U.
Vishindas, Mr. Harchandrsi.

Jowehir HSingh, Sardar Bahadur
Sardar.

Kabul Singh Babadur, Risaldar-Major
and Honorary Captain.

Keane, Mr. M.

Lamb, Mr. W. 8.

Lindsay, 8ir Darcy.

Macphail, The Revd. Dr, E. M.

Mitra. The Honourable Bir Bhupendra
Nath.

Moore, Mr. Arthur,

Muddiman, The Honourable B8ir
Alexander,

Nasir-ud-din Ahmad. Khan Bahadur

Paddison, Bir George.

Parsons, Mr. A, A. L. ,

Rajah, Rao Bahadur M. O,

Rau, Mr, H. Shankar.

Roy, Mr. K. 0.

Rov, 8ir Ganen. M

Ruthnaswamy. Mr, M.

Bassoon, Sir Victor.

Bhah Nawaz, Mian Mohammad.

Singh, Raj Bahaduor 8. N,

Sykes, Mr. B F.

Tenkinson, Mr. H.

Willson, Rir Walter.

Young, Mr. G. M.

like to, congratulate the
The

Currency, Bill ise out of the :way and we have made fairly good progress

in the matter of the Finance Bill.

Therefors I -do not think it necessary

to trouble the Honourable Mambers with a night *-sitting. - With their
consent, however, I propose to sit from 10 A.M. $6 8 PA. tHimdigow, *

The Assembly then adjourned till Ten of the

the 28rd March, 1027.

Olock on Wednesday



APPENDIX.*

Statement showing net expansion nnd contraction of currency from the 1st Boptembor 1924 to the
81st December 1028, (Figures from the 1st January 1920 to 81st Augnst 19:4 were given
in reply to s question by Mr. Jomnadas Mchta on the 28rd Beptember 1924.)

(In Inkhs of rupees.)
1st September 1924 to 31st March 1925—
Ezpansion—
Issue against Internal Bills of e:change under section 20 of the
Indien Paper Currency Act 8,00
Issue agninat sterling securities . . . 6,00
Total _1.;,—6;
Contraction—
Nil.
Net expansion . . ) + 14,00
1626-26—
Ezpansion—
Issue against sterling securities . 8,00
Comtraction—
Internal Bills of exchange withdrawan | . . 8,00
Net vxpamion . - +1,00
1026-27 up to December 1926—
Ezpansion—
Nil.
Coniraction—
® Transfer of sterling securities in London to the Secretary of
Btate's balance . . . . . 23,48
Csncellation of Indian ':I.‘:unry Bills in the P. C. R. . 7,82
( Total a1,
Net Contraction . —B81,26

Net contraction from lst September 1924 to Blst Decomber
tozh L e T —16,26

® Vide page 2560 of these Debntes,
2588
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